Election to
Committee

Table, under sub-section (2) of Sec-
tion 7 of the Employees' Provident
Funds Act, 1952, a copy of Notifica-
tion No. GSR 374 dated the 2nd April,
1960 making certain further amend-
ment to the Employees' Provident
Funds Scheme, 1852. [Placed in Lib-
rary. See No. LT-2086/60.)
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RESIGNATION OF A MEMBER

Mr. Speaker; I have to inform the
House  that Shri Chowkhamoon
Gohain, a nominated member of Lok
Sabha to represent Part B Tribal
Areas of Assam, has resigned his seat
in Lok Sabha with effect from the
15th April, 1960.

Shri Hem Barua: Has he given any
reason for that?

Mr. Speaker: I do not think he has
Eiven any reason.

ELECTION TO COMMITTEE
CENTRAL SILK BOARD

Shri Manubhai Shah: [ beg to
maove. 1

“That in pursuance of clause
t¢) of sub-section (3) of Section
4 of the Central Silk Board Act,
1948, the members of Lok Sabha
do proceed to elect, in such man.
ner as the Speaker may direct,
four members from among them-
selves lo serve as members of the
Central Silk Board for the term
commencing from the 31st May,
1960, subject to the other provi-
sions of the said Act and the
Rules made thereunder.”

Mr. Speaker: The question is:

“That in pursuance of clause
{c) of sub-section (3) of Section
4 of the Central Silk Board Act,
1948, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
four members from among them-
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selves to serve as members of the
Central Silk Board for the term
commencing from the 31st May,
1960, subject to the other provi-
sions of the said Act and the
Rules made thereunder.”

The motion was adopted.

12-06 hrs.
*DEMANDS FOR GRANTS-—comtd,
MINISTRY OF REHAHILITATION—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Rehabilita-
tion. Shri C. K. Bhattacharya will
continue his speech,

Shri C. K. Bhattacharya (West
Dinajpur): Mr. Speaker, yesterday
while T was speaking on this subject
the hon. Minister got unnecessarily
agitated. I had made no accusation
against him. In fact, what 1 wanted
was that he should reply and clear
the public mind of the accusations
that have been made in the news-
papers against him. [ wanted to
create or give him an opportunity to
reply on the forum of the House it-
self. That was my intention.  This
accusation or allegation, whatever it
might be, to which I drew his atten-
tlon was rather a serious one. The
paper in which it appeared could not
be dismissed as a rag, as it was an
influential paper, and the hon. Min-
ister knows that the paper is owned
and conducted by & person who is
himself a Minister in the Congress
Cabinet of West Bengal, and more
30, beecause he was himself the Min-
ister of State for Rehabilitation.
Therefore, when such a paper pub-
lishes an accusation against a Central
Minister of Rehabilitation, that ought
to be taken very seriously and that
ought to be countered at once and as
fully as possible. If it had been
countered before, it would not have
been my unfortunate lot to bring It

" +Moved with the recommendafion of the President,
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before the House. But since it has
remained unchallenged, I wanted to
place it before the House and before
the  Minister, who can reply
to it and just clear it off, saying
that there is no basis for it, of course,
without being agitated. 1 am now
reading what appeared in the papers
on the 4th of April, which says.

Mr. Speaker: Why should be read
it now? The hon. Minister will lock
into it if there is anything substantial
in it.

Shri C. K. Bhattacharya: I think
vou. I only wanted to draw his atten-
tion to the news which has appeared
in the press,

Mr. Speaker: If it is a substantial
matter, by all means let him refer to
it.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): I have rcplied to it yester-
day.

Mr. Speaker: What are the sugges-
tions that he wants to make? What
are his views?

Shri C. K. Bhattacharya: The paper
ls dated 4th April. I will only put
the exact English translation of what
appeared in the paper itself, because
the original wag in Bengali I am
putting the exact translation, which
Bays:

“Khanna had not the least
hesitation to reaction the confi-
dential proceedings minuteg of an
official discussion to the hands of
the Opposition. There is abso-
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Mr. Speaker: How does it help one
way or the other the poor refugees?
Let the charge against the hon, Minis-
cer that he has handed them over
deliberately stand or fall, but so far
as the refugees are concerned it does
not help them. 1 am going to allow
unly 15 minutes to him. He has
already taken six or seven minutes.
If ne has anything te say regarding
the condition of the refugees and
their amelioration........

Shri C. K. Bhattacharya: 1 have.
But these things are being openly
said about the Central Ministers and
1 submit that this is undermining the
confidence of the public in the hon.
Ministers and the Government of
which they arc parts. They should be
countered and challenged very effec-
tively and very properly. This iy not
the first time that it has been stated.
It was done previously also and I had
an occasion to bring it to the notice
of the hon. Minister himself.
Shri Ajit Prasad Jain was the
previous Minister of Rehabilitation.
It was stated then that the previous
Rehabilitation Minister was going
about telling things against the pre-
sent  Rehabilitation Minister It
appeared in print. This is not a good
thing that the names of two Central
Ministers should continue to be men-
tioned in this way before the public.
This should be openly challenged. I
hope the hon. Minister remembers it.
1t Shri Jain be here, he might als2
remember that I had approached him
over this thing.

The question came up before the
West Bengal Assembly and they
passed a resolution demanding what
could and should be done for the dis-
placed persons in Dandakaranya. I
hould give a v of what had

lutely no doubt that the fid
tial minutes which were disclosed
before the Assembly by  Sid-
dhartha Ray were manoeuvred
into his hands by Khanna him-
self.”

You will kindly note, Sir, that the
charge is direct, ciraight, clear and
categorical. Therefore........ .

been stated in the resolution by the
Assembly itself so that it might be
made clear as to what they wanted
It said that the Rehabilitation Minis-
try should not be closed down in 1961
as reported until the arrangements
for complete rehabilitation of refugees
in Dandakaranya and other places are
made more effective; that the West
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Bengal Government should be more
closely associated with Dandakaranya
Development Project; that the depart-
ments in Dandakaranya Project dealing
with education, health, social services,
ete. should have officers who have inti-
mate knowledge of the custom, culture
and language of the East Bengal
refugees; that adequate funds should
be allocated by the Government of
India in the Third Five Year Plan for
the general development of the State
ceonomy with the particular object of
the economic integration of displaced
pursons in the State and impressed the
need of early implementation of the
above recommendations.

So far as the Dandakaranya Pro-
Jret is concerncd, I have something
maore to say. The first phase of the
programme which was approved by
the Cabinet should be implemented
ond chould not  be allowed to be
seuttled, That  is my  submission.
Considerving  the  complaints  and
various allegations that have been
appearing in the press about the
irregularities and the internal conflict
of the officers themselves and the
deve lopment authorities, there should
be :ome enquiry by hon. Members of
the House to find out what the diffi-
culties were and how they could be
checked.  An impression is sought to
be created that the displaced persons
from East Pakistan are not inclined
to go to Dandakaranya. That im-
pression should be challenged and I
challenge it here.

From the very beginning I have
extended my support Lo this scheme in
the House and in the papers with one
expectation that the displaced mass of
humanity will find in Dandakaranya
a congenial atmosphere anda place of
settlement where they could grow in
their own social environments and
according lo their own traditions and
culture. That contention remains and
1 believe that the East Pakistan
refugeey are pletely agreeable to
go and settle there provided conditions
are created which are fit for human
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habitation. If there has been any dis-
inclination on their part anywhere it
is because reports have come that the
expeclations with which the others
went have not been  fulfilled. That
might have created some disinelina-
tion. But that should not be taken as
proof of the fact that there is no
eagerness on the part of the East
Pakistan refugees to go  to Danda-
karanya.

In this connection I should refer to
a press message issued a few  duys
earlier from the Ministry, 1 believe,
stating that they were ready to send
6,000 displaved persons to Danda-
karanya but they could not send them
because of the West Bengal Govern.
ment. I say sir, whoever might have
been  the source of that message
passed to the PTI has not acted on
fucts, This is an incorreet and a base-
lesy message that hag been allowed to
go out to the public. It is not that
the West Bengal Government s
slanding in the way of 6,000 displaced
persons going to Dandakaranya. The
fact js that the arrangements in
Dandakaranya are not sufficient to
receive 6,000 displaced persons. What
to say of 8,000, I say that the arrange-
ments there are not fit to receive even
2,000 displaced persons. The hon.
Minister might accept it from me or
he might challenge it if he likes.
There are no sufficient arrangements.

Some days ago the Chairman of the
Dandakaranya Authority himself had
stated that only 72 worksite camps
were being constructed of these 72
worksile camps only 30 were ready of
which 14 are already occupied by the
1,400 displaced persons who are there
and only 16 remain. How many
persons can be accommodated in 18
worksite camps? Taking 100 persons
for one camp only 1,800 persons can
be accommodated. 1 am prepared to
extend it to 2,000 persons, but not
more than that.

So the situation and the arrange-
ments in Dandakaranya being what
they are today, not more than 2,000
displaced persons can be taken there
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It is completely wrong on the part of
anybody who might have been the
source of that message to go out to
the public and say that the Authority
was ready to take 6,000 displaced per-
song but they could not go because of
the West Bengal Government.

Complaints have repeatedly appear-
ed in the press about the large-scale
wastage of funds, intolerable condi-
tion of the displaced persons sent
there, rivalry among officials and even
about the hon. Minister himself that
he has interfered at times not to
regularise the thing but to cover up
irregularitiecs. That complaint has
appcared in the press and that
requires clearing up.

One particular factor that requires
mention js that the villages that are
being constructed there are not being
constructed in a way where displaced
persons  can find very helpful
accommodation because the villages
are being constructed at such distances
that even if people are sent there, 106
people will be here and 100 people
will be at 50 miles distance and they
will not find it encouraging to go there.
If you construct villages and want
these people to go there, you must
allow them to live in contigous areas.
The fact should be taken into consi-
deration that these people have
once been uprooted from East Bengal,
have been living without shelter in
West Bengal and are now being sent
to another place where they are not
acquainted with the surroundings. So
they must be allowed to stay on the
site and re-construct their life in one
contiguous area. Villages should be
constructed according to that plan.
But I am afraid the information that
1 have been able to secure goes to
show that the villages are not being
constructed that way. Upto March,
1961 it was arranged that about 180
villages will be constructed. But upto
the present day, 1 believe, only 5 to
10 villages have been constructed and
nothing more and some of them are
still jn the initial stages.
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Then I draw the attention of
the hon. Minister to this fact that
between the threc centres, Paralkote,
Umarkote and Malkangiri which are
at a distance of 150 miles there were
intermediate centres at a distance of
50 miles but all these intermediate
centres have been closeq down. So,
people living in these centres will be
apart from each other by 150 miles
and naturally they cannot have a
social life living at such long distances.

There is also the other thing about
the jobs which should go to the dis-
placed persons and which are not
being given to them. The jobs like
drivers or cleamers could be given to
displaced persons who will be able to
meet the requirements for those jobs.
But the complaint is that up till now
they are not being accommodated.
When they go there, they find them-
selves in a distressed condition and
are allowed to live in that condition
till they are offerred accommodation
in these villages that are being con-
structed. The reports that have come
from these people have created a
commotion that the assurances that
are given to them in the beginning are
not being kept.

There is one thing more. There has
been some mention about the report
that Shri Dharam Vir has submitted
to the Prime Minister, Shri Dharam
Vir, the Secretary of the Ministry has
himself made certain observations
which are very complimentary to the
way things are being done therec.
Would the hon. Minister be kind
enough........

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Sir, the moment the name
of my Secretary is taken and motives
are attributed to him, I would rather
contradict them and ask the hon.
Member to accept my statement in
this regard that no report has been
submitted by Shri Dharam Vir either
to the Prime Minister or to me.
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Shri C. K. Bhattacharya: I am
happy that the hon. Minister has con-
tradicted me, but........

Shri Mehr Chand Khanna: I am
only contradicting the statement that
appeacd, | believe, in one of the
Opposition papers.

Shri C. K. Bhattacharya: So far as
the Opposition is concerned, the
Opposition is with the Minister this
time. A Resolution was brought in
the West Bengal Legislative Assemb-
Iy by two splinter groups of the
Opposition, the RS.P. and the For-
ward Bloc cxpressing ‘No Confidence’
in the Minister and asking for his
removal and the Resolution could be
defvated  only by the Communist
Party remaining neutral and allow-
ing the Resolution to go.

Sir, we have known here that no
love is lost between the Communist
Party members and the Minister. If
one were to find an cxplanation for
this suddenly developed love of the
Communist Party—I should not say
an illegitimate love—for the Minister
in order to save him from that Reso-
lution of ‘No Confidence’ moved by
other two Opposition groups, one
should say it is not for nothing that the
Opposition has this time gone over to
the Minister. Whatever that might be,
if any report has been submitted by
Shri Dharam Vir I request the hon.
Minisier to place it before the Housu
for our enlightenment and our infor-
mation.

Shri H. N. Mukerjee (Calcutta-Cen-
tral}: Mr. Speaker, Sir, before 1
proceed to discuss the demands for
grants and the working of the Ministry
of Rehabilitation, I would like to offer
my apologies to you for not having
been present yesterday when the
debale started. As you know, there
was an eleventh hour change in the
programme angd there were some un-
avoidable engagements which kept me
away from the House when the dis-
cussion started yesterday.
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Sir, while discussing rehabilitation
naturally we feel that this is a matter
where all parties should, if possible,
agree and co-operate and co-ordinate
their activities. It is because we
alwavs bring to bear upon the prob-
lems of rehabilitation this national
approach that we are sometimes pre-
pared to give the Minister and his
colleagues a great deal of rope to hang
themselves later if they wish to do
that. But I emphasize that this is a
matter where all the parties should
co-operate and co-ordinate their acti-
vities. But the Minister has led his
administration in to such a mess that
recently he has been almost franti-
cally trying to secure his own politi-
cal rehabililation rather than the rea!
rehabilitation of the displaced persons
angd this is a point of view which we
have ecxpressed everywhere, in West
Bengal as well as here.

Shri Tyagi (Dchra Dun): Was he
politically displaced?

Shri H. N. Mukerjee: I find in the
Heport circulated to us that the
Minister has, what he calls—I quote
the words=—"the first sensations of near
achievement. 1 am astounded that in
the year of grace 1860 only a few weeks
after we had that discussion on the
Dandakaranaya project in this House,
the Minister has these sensations ot
near achievement”. [ know, the
Minister, perhaps, requires certain
sensations to cover up glaring failures.
But I say that as far as the work of
rchabilitation is concerned. it is not
complete, not even in the west. Asr
far as the western zone displaced per
sons are concerned, we hear a cry ol
distress from Kingsway Camp, Farida-
bad, Ulhas Nagar and other places
about which I am sure my colleagues
in this House will make a reference.
They have already spoken—Pandi'
Thakur Das Bhargava has already
spoken.

In regard to the Ministry of course.
the Democles sword of retrenchment
is hanging over the heads of the em-
ployees—about  7000—and they are
desperately trying to secure alterna-
tive employment. This matiter as
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brought up before the House and 1
understand you, Sir, expressed your
sympathy for these people and your
desire that every effort is made tu
assimilaie them into other depart-
ments of Government,

Now, as far as the castern zone is
concerned, there is nothing like a
solution of the problems of rehabili-
tation. When even in regard to the
weslern zone there are problems cry-
ing out for solution, when the em
ployves are frantically trying to secure
some kind of rechabilitation for them-
selves, it is rather ironic that the
Minister has the first sensation of
near achievement.

As far as the emstern zone is con-
cerned, the tragic  story which we
hear from year to year continues. We
heard in this House how in the Miki.
Hill area there was firing, how
clephants were used to crush down
huts and how paddy was destroyed. 1
know, the Minister might say it was
none of his busingss and it was net
within his jurisdiction and all tha*.
But my grouse is exactly there. The
Minister's business is to co-ordinate
ithe work of rehabilitation wherever
displaced persons are to be found and
that is why I say it is not for tho
Minister or any of his collcagues at
the Centre or in the States to come
forward and say that there are hlack
sheep in the fold of the refugees and,
therefore, they all should be penalise }
for the sake of a few black sheep.
It is not right, proper or moral. Very
often our Minister invokes the name
of God. It is not moral to refer only
to the blavk sheep in the fold of the
refugees and try to justify these
punitive expeditions of the sort which
took place in the Mikir Hill area.
This same lack of sympathy is
found in the premature closure ol
displaced persons’ camps in Orissa
‘Inevitably there was some resistance,
and the police repression followed.
It is a sorry tale which only a little
more efficiency and  sympathetic
understanding could have prevented.
The Minister may consider that to be
a flea-bite so to speak when he has
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to deal with so many enounous
wounds, but I am sure he has to show
sympathy and understanding ana
capability, but I am afraid he has nou
justified his position and his responsi=
bility.

Then again, lately in Caleutta there
were  demonstrations by refugee
studenlg against the decrease in edu-
cational facilities. I quite understand
that screening is necessary, [ quite
realise that avoidable expenditure
should be avoided, that wasteful ex-
penditure should be stopped, but this
is not the right way of deing things,
and the way the Minister has proceed-
cd has caused such a gpate of protests.
My hon, friend Shri  Bhattacharya
was referring to certain papers. I
have got sheaves of papers. I have
gol no time to refer to these papers,
papers which are published not by the
Opposition but  Congress-supporting
journals which are published not by
the thousands, ten; of thousands, in
West Bengal, and  they are  always
referring to the kind of inefficicncy
which the Minister is demonstraling
particularly during recent months. [
would like the Minister to take wvery
specific steps, and as soon as ever that
is  possible to regularise  these
squatters’ colonies in the eastern
region and then to make a very
special examination of the condition
of the camps.

1 would like to make an appeal to
you in this connection. The Minister
very often would try to foist the
blame on opposition elements and say
that the opposition people always try
to fish in troubled waters, and
bring up these matters only
to get some political advantage. 1
would appeal to you to select any ten
Members of Parli excluding the
Opposition altogether, and ask them
to go and examine the condition which
prevails in the camps in West Bengal
and Assam and Tripura and those
other places.

So, there is a whole belt of these
camps from Tahirpur to Gayeshpur
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near Kanchrapara which is a fairly
big railway station on the Eastern
Railway, and in this area there is &
huge ¢ tration of displaced per-
sons.

Mr. Speaker: 1 believe some hon.
Members including Ch. Ranbir Singh
went there and there were different
versions.

Shrl Tangamanj (Madurai): Yester-
day Shri D. C. Sharma told us what
the conditions there were.

Mr. Speaker: The hon. Member
may remember that some hon. Mem-
bers including Ch. Ranbir Singh went
round and they have contradicted
some statements relating to these
affairs, [ think it was about the
famine conditions and so on.

Shri Prabhat Kar (Hooghly): That
was in conection with the food si‘ua-
tion.

Shri H. N. Mukerjee: These matters
which require a human approach have
got to be tackled. If there are diffi-
culties, if there are some preliminary
obstacles, political prejudices opera‘-
ing even in regard to these matters,
they have to be overcome, and some
efforts have got to be made, and they
can only be made from a level which
is beyond controversy, and that is
why if there is a body of Members of
Parliament chosen in a manner which
ig unexceptionable, surely that might
conceivably lead to some good results.
And 1 say that no effort should be
gpared so that this problem can be
properly solved.

1 was talking about the condition of
these camps which really beggar des-
cription. Here in this area in Tahir-
pur, a township which was supposed
to have bren set up, a few buildings
were being constructed. They were
generally left half-completed, and it
was an area where no attempt was
made to integrate, so to speak, the
possibiliies of e ic  develop
with the population which was being
newly settled, and the result is that
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the whole area has the appearance of
a ghost territory, and it has been ab-
andoned.

Tnen again, we find many instances
of test relief being conducted. Some-
times tanks are being cxcavated, and
what happens is even very old people
have to work. My hon. friend Shri
Prabhat Kar, who is a Member for
that area, tells me that he has actually
seen an old man of 80 years of age
having to go up 50 feet and down with
loads of clay in order to get four annas
and one secr of wheat or something
like that as the reward of his labours.
This kind of test relief is not going to
produce any rehabilitation. It is go-
ing to produce a lot of boggars. It is
going to converl a whole chunk of
the Bengali population into o race of
beggars. and that is exactly whay we
do not want. I have heard the Minis-
ter sometimes telling us. ...

Shrl Mehr Chand Khanna: May 1
enquire how my Ministry is concern-
ed with test relief?

Shrl H. N. Mukerjee: It is neces-
sary that therc is a rational plan so
that the moncy given as loan or in
any other form can  be utilised for
purposes of productive activi'y. It is
necessary that there is a 'ink up of the
rehabilitation plans with the work of
the community development projects,
with the work of the Planning Com-
mission and its subordina‘c agrncies,
with the work of the other nation-
building departments of Governmeont.
If it so happens that the buresucratic
traditions of Delhi are so important
that the Minister of Rehabilitation does
not know what is being done by the
Ministry of Community Development
and Co-operation, then I am very
sorry about the future of my country.
I fear that the future of my enuniry
is very dismal when we find the Min-
isters operaling in the way in which
thev do.

The Minister has often told us, he
has shoved it in our faces so tn speak;
oh, these chaps are going round ask-
ing for doles, for loans which they
never would repay, they arc a lot of
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unsightly beggars. Maybe some of
them have been converted into the
condition of unsightly beggars, but
nobody wants doles. Do not throw
this kind of argumeni into the face
of the displaced persons. Arrange, for
God's sake—and I do invoke the name
of God, even though 1 may not be a
believer in the sense that the Minis-
ter,—for gainful employment for the
refugees. Whether you like it or not,
the displaced persons are our own
people, and they are turned into a
race of beggars, and they demonstrate
sometimes much to the dislike of the
Minister, but I can understend it be-
cause between hunger and anger the
line is very thin. And if they con-
tinue in this posture, the condition of
our country might very well de-
gencrale into a position which all will
have to regret.

In West Bengal, the rehabilitation
effort included the appointment of a
committee for industrial development
with Shri G. D. Birla, Padma
Vibhushan, as the Chairman. As far
uas I know, the results are nil. As
far as I know, in the Chakda area,
very near the constituency of my
hon. friend Shri Prabhat Kar, there
was a project for setling up some
textile mills, but nothing has come
about. As far as I know, some
moncys were given by the Minister
1o certain textile magnates on  the
condition that they were going to set
1p new installations where displaced
porsons would get a lot of employ-
moent, but as far as I know, not very
much, tangibly speaking has resulted
from that kind of effort.

Then again, only the other day
all Members of Parliament were sup-
plied with beautifully printed pictures
of tencments, printed on art paper,
built for the refugees. They look
very good, but I have seen some of
these tenements in the Beliaghatta
area very near my own constituency
in Canleutta, and T know that for
publicity purposes the pictures of
these tenements can serve very well,

APRIL 12, 1960

for Granis 11232

but the refugees are not geiting much
advantage out of it because not being
in & position of economic rehabilitat-
ion, they cannot nrways go into those
ter ts. They t even pay the
subsidised rates of rent, and on a
number of pccasions non-refugees have
been permitted to go into those tene-
ments, becausc the refugees are not
in a position to occupy the space in
these tenements, space they cannot
really pay for.

These problems are there, but, all
the:2 problems are  perhaps over-
shadowed in the mind of everybody by
the problems which emanated from
the mistaken aclivities of the Minister
and his collegues .n relation to  the
Dandakaranya project. In regard to
the Dandakaranya project we hai a
discussion some time ago, and i do
not wish to go into much d.'ail over
it. but I do hope that the IIinister
tries to keep to h's promises, T «
Minister had promised some time
earlier in this House, he had said, I
am quoting his words:

“I undertake to provide every
single  family that 1 take to
Dandekaranya with shelter, medi-
cal and educational facilities,
work and ultimate rehabilitation.”

This is a promise which the Minister
solemnly made in this House, and 1
hold him to it. He has made also a
promise that he is going to take more
people to Dandakaranya as quick as
he can. 1 do not wish that a few
months later, the Minister comes 1o
this House and says, ‘oh, you people
are very ignorant about the geogra-
phical, climatic, conditions of that
part of India, you do not know that
the monsoon there is so heavy and
continuous for several months in the
year, and whatever 1 said about the
monthly exodus that I could manage
has been found to be impossible’ 1
do not wish him to come to thiz House
and tell that sort of thing: if he
continues to be a Minister, T want him
to behave differently, and come and
tell this House information very diff-
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erent from the kind of very dismal in-
formation which I am anticipating.

In regard to this Dandakaranys,
much has been said al'ready, and re-
ference has been made in regard to
the large-scalc waste of funds and the
sort of ignorable procecdings which
went on  when one officer was
found wanting; then, more were
found wanting; the Ministers them-
selves were found wanting; and
some sort of a makeshift ulti-
mately was brought about, with
what results in the future, I do
not know. But there are certain
things which were said on the last
occasion, when the Dandakaranya pro-
ject was being discussed, which re-
«quire to be repeated.

There was the demand last time for
@ definite parliamentary inguiry into
the conditions in Dandakaranya. We
conceded at that time that the Esti-
mates Committee were going into the
ma*ler, and perhaps we could wait
for a while. 1 do not quite know
what the position is, and when the
Estimates Commit'ce’s findings in re-
gard to the Dandakaranya project
would be available to us, and in the
meantime, things are going from bad
to worse, from the reports that we
receive, and the demand for a parlia-
mentary examination of the conditions
in Dandakaranya remains.

I say this because so many things
happened such as that the o'd officer
in charge of the Dandakaranya pro-
ject, Mr. Fletcher, was given a charge-
sheet by the Secretary of the Ministry,
and the officer concerned gave a de-
tailed reply. Now, we have not seen
those documents at all Then, the
Secretary made an investigation, we
are told, he has submitted a report.
Now, we have no idea as to what the
Secrctary said. The Minister might
consider that we are rather sub-nor-
mal people with intelligences which
do not need to be taken into account.
But in anv case, over a matter of such
importance, reports made by respon-
sible officers, and a controversy which
went on, which might be of very
great importance, with such  things
said on either side, nobody knows
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who is so absolutely correct; and,
therefore, it is very necessary that
certain documents have got to be
here before us, but .hose documents
have not been given.

We have been given no opportunity
of finding out the real facts about
the Dandakaranya project. Lately, on
the 6th of April, this year, that is,
only the other day, there was a letter
in The Statesman, a very long and
closely documented letter, from a
gentleman called Mr. Sushil Kumar
Banerjee, who does not belong to the
Opposition, but who is well known
as a Congressman with Sarvodaya
ideas, who at one time collaborated
with Gandhiji in some very good work
during the communal disturbances. He
has made some very specific com-
plaints which I think ought to be
answered by the Minister.

One matter which he has brought
into prominence is also idered to
be very serious by all of us, and that
is that quite some time ago, a phased
programme was drawn up, and  the
end of 1960 was sct as the target date
for the completion of the first phase.
I want the Minister to be found down
to this; the first phase of the pro-
gr the impl tion of the
work for the completion of the first
phase of the programme should be
our target; we may not reach
it absolutely but something like
that has got to be a target which we
shall achieve by the end of 1860
But up to now, on the figures given
by this correspondent, about 10,000
acres have been reclaimed against a
target of 70,000 acres.

Then, as it was pointed out ecarlier,
schemes to rehabllitate displaced per-
sons in Dandakaranya in contiguous
stretches, as far as possible, so that
you can take the displaced persons
and their families together and make
them live as near each other as possi-
ble—tha' idea of having them in
contiguous arcas has completely gone
out of the picture, and new arcas in
the jungle are being developed, rather
too far away from other areas where
some sort of preliminary deveclopment
work had proceeded. There might be
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some kind of explanation for it, but
generally speaking, the  principle
should be observed that as far as
possible, contiguity should be a matter
which the Ministry must give greater
importance to. And these refugees are
being sent to an area which admit ei-
'y is a difficult area, in absolutely un-
familiar terrain; not everybody has
the spirit of adventure. They go with
their families, their women folk, their
children, and you cannot expect them
to be happy and do work in the way
that they should work, if they find
conditions as eXcruciating as every-
body reports that they are; and the
non-supply of drinking water, the
absence of irrigation facilities, to
which reference was made during the
last discussion on the Dandakaranya
project were not really answered sat-
isfactory by the Minister, and I fecl
that the Minisier should take very
special steps to make sure that at
least the first phasc of the programme
which was set as the target by the end
of 1860 is a‘tempted to be achieved.
If we cannot fulfil the target com-
pletely, we should fulfil it at least as
near the final figure as it is possible
for us to do

In regard to Dandakaranya, I would
say a great deal more, but I fear 1
would not have time. But in regard 1o
the position in West Bengal now and
the reactions of the people of Wuat
Bengal to the Minister's activities they
are a matter of some considerahle im-
portance. The proceedings of the
West Bengal Assembly recently are
also of very great interest.

As I said, carlier, one of the Minis.
ter's trump-cards used to be: the
Opposition is always trying to get
poli‘ical advantage out of these bicker-
ings,—and, therefore, we specialise in
bickerings. But. now, wyou find in
West Bengal, unanimous  resolutions
ar~ being passed. And it was because
of the desirability of having a unani-
mous resolulion of the West Bengal
Assemhly, which would make the Min-
ster sit up, it was because of  that,
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and not for any soft corner that we
have for the Minister's failings—per-
sonally, ] may have a sofl corner *- -~
him, but, for his fai.ings, I have no
sott corner at all; it is not because
we have a soft corner but only be-
cause we wanled a unanimous resolu-
tion in the West Bengal Assembly
that we agreed nol to press for  the
amendment which asked for the dis-
missal of the Minister of Rehabili-
tation. So, we do not hide our fecl-
ings. I may be a very cantankerous
person, but 1 do not mind expressing
my feelings uncquivecally; and on the
last occasion, here, I have said that the
Minis'er has no conslitutional business
to remain where he is, which in plain
Euglish is interpreted to mean that
the Minister should go, that the Min-
ister shoud not be where he is. We
have never made a secret of his
intention of ours. Bu! in Wes' Bengal
we discovered that the who'e of the
State is now up against the Minister
of Rehabilitation. Last time, the
Minis er tried to turn the tables un
us, and he said, ‘five years ago, you
welcomed me, and now, you do  not,
what have I done?” We had welcomed
him Pse years ago, not because he was
a Munister of Government, because we
kuow that tribe too well, but we wol-
comed him as a Minister of Rehahbi
tation because he was himself a dis-
placed person. and we expected that
when he was in charge of the admin-
istration, a certain quality of sympalhy
would be introduced into the admin-
istration, and we waited and waited
and waited. Everybody in West
Bengal was willing to give Shri Mehr
Chand Khanna as much opportunity
as possible to serve the country, and
they discovered, especially over this
business, that he was pursuing a
policy which led nowhere and he was
trying also in a very subtle manner
to introduce chauvinistic elements into
our political thinking. I hope 1 am a
good Bengali, but T am a  better
Indian. and surely, I would say that
it is not because of chauvinistic re-
asons that we are attacking him as a
Minister. Thre Minister is being at-
tacked in the Wes! Bengal papers. The




11237 Demands

Mini is being attacked by his own
parly members in the West Bengal
Assembly; there is not a soul to say
a good word about the Minister's ac-
tivities. That is not for Bengali pro-
vincial reasons. On the contrary, if
the Minister could show results, if the
Minister could show real understand-
ing. if the Minister cou'd show that he
had a human approach to the problem,
then, surely, he would have continued
to enjoy the popularity which he got
when he first went there. But now
the position is that everybody there
has combined, and combind against
the Minister, on account of the fal-
ings of his administration. And that
is why I say that nobody in  West
Bengal would be sorry when the Min-
ister goes. The refugees have shed
too many tears during the regime of
the Minister of Rehabilitation to have
any tears left when he goes out  of
the Government. I say this with a
full sense of the words which I am
using.

That is why I say that when there
is in West Bengal this kind of fecl-
ing, when the West Bengal Assembly
passed & unanimous resolution, when
the Minister had to announce that
leaders of the Government in  West
Bengal along with certain other mem-
bers of the Assembly should specially
go to Dandakaranya and find out
what is what, then it is time for the
Minister fo make a very humble ap-
proach to his own conscience, to ask
those questions  whicrh he ought to
have been asking throughout his ten-
ure as Minister of Rehabilitation. If
he does ask thore gquestions even now,
I am sure he can make amends. But
I have very little hopes, because T
have found him at work for som
fime. That is why T say that I fecl
rather strongly, my State feels strong-
lv, my people feel strongly, and the
whole of India would fec! very strong-
ly. at the failure of the rehabilitation
programme as far as the eastern zone
is concerned. ‘That is why I am
astonished when he says that he s
getting the scnsation of the near fulfil-
ment of the targetr. If this is the kir.
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of terms in which he thinks, he does
not deserve to continue a day in the
position that he occupics at the present
moment.

1 wish, therefore, that this House
will consider these matiers very care-
fully. I know our posilion so .far as
votes in this House are concerned. I
know iy very well. That is why I
make an appeal even at this very
late stage to his conscience so that
he can ask questions of himself and
then decide what he ought to do. I
repeal against that as far as Danda-
karanye is concerned a parliamentary
examination of what has happened
there is still a very imperative neces-
sity. Surely if Members in this House
are contacted informally and in their
human capacity, they will all agree
it has to be done at once so that this
project does not turn out to be the
failure it threatens to be.

Mr. Speaker: I think the Estimales
Committee went there and made a re-
port.

8hrimati Renuka Ray (Malda): Mr.
Speaker, some of the difficultics that
surround the problem of the rchabili-
tation of refugees from East Benga!
are well known to this House.

Mr, Speaker: Out of a total of 4
hours allot'ed for these  Demands,
when we started today, 55 minutes
had already been spent and 3 hour: §
minutes remained.  We starfed  at
12-25.

Shri A. C. Guha (Barasat): Would
it be possible to extend the time?

Mr. Speaker: How can I go on ex-
tending the time? How long A.ow
the hon. Minister propose to ta' _¢

Shri Mehr Chand E'ar ... Abnut
one hour.

Shrimatl P_uuka Bay: Please ex-
tend the “.me. It is & very important
subje.. we are discussing.

Some Hon. Members: More time
should be allowed.
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Mr. Speaker: If hon. Members are
willing to sit till 7 P.M., we can have
one hour more.

Some Hon. Members: Yes.

Mr. Speaker: Then I will call the
Minister at 3 O’clock so that these
Demands will be disposed by 4
O’clock. :

Hon. Members will be brief, taking
not more than 15 minutes.

Shrimati Renuka Ray: Please allow
a little more grace.

Mr. Speaker: How can I give more
than 15 minutes?

Shrimati Renuka Ray: The House
is somewhat better aware of some of
the problems of rehabilitation in the
eastern zone such as the fact that cut
of the 45 lakh refugees, 35 lakhs are
in one small State and that there is
no such thing as an evacuee pool or
‘ evacuee property, and loans cannot be
offsent against claims. But not so
well known perhaps are some other
features, some of the disastrous poli-
cies that have been followed due
which the rehabilitation problem in
the eastern zone is still completely un-
solved.

At the very outset, though it was
recognised in West Bengal, it was not
recognised elsewhere that this was a
problem that was anything but a
temporary phase. In the report of the
Ministry, we got the complete figures
amounts spent on relief and rehabili-
tation. These also include the figures
of infructuous expenditure on hut-
ments built on the border thinking
that the refugees wilt go back, money
spent on persons who were induced to
go back and who ultimately came
back and others followed them. There
is inclusion in these figures of in-
fructuous expenditure on military
hutments. When I went there in
1952, I found that lakhs of rupees had
been spent on repair of military hut-
ments year by year. This went into
crores later. In spite of repaated en-
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deavour, I was not successful in con-
vincing the Ministry of Rehabilitation
that it would be better to put up
something more permanent, which
would be an asset to the Central
Government and which would help
better the refugees also. This was
the way in which infructuous ex-
penditure had gone on from the
very beginning.

I want this House to remember
that “he who pays the piper calls the
tune. This saying is most true of this
Ministry, it is unlike any other; Minis-
try deals with a state subject which,
is a State subject and the finances are
divided. But this is a Central res-
ponsibility. The finance is all of the
Centre and whatever has happened
when blame is apportioned, it should
be remember that the State can al-
ways be over-ridden and the State
cannot have the last say. Even where
agreements—so-called agreements—are
reached, it is the State Government
that is very often overborne. In later
year, the interference became greater
and greater.

I am one of those responsible for
wanting a strengthening of the branch
secretariat of the Ministry in West
Bengal. . In doing so, I thought that
the delays that took place in getting
grants and loans would, in that case,
be obviated, that we would be able
to go faster with the work of rchabi-
litation. But no, that was not the re-
sult. The result was greater inter-
ference and delay in sanctions schemes
And the most disastrous result of all
is the policy that has been followed
of differentiation between the camp
refugee and the non-camp refugee.
Out of the total number of refugees
who have come into the State of West
Bengal, about 7} lakhs have gone to
camps from the beginning till now
at some time or other. Yet it seems
incredible that it is on the camp re-
fugees that the focus of attention is
there. Why is that so? It is a strange
thing that a man who came over but
with some little money took rented
accommodation for a monthly or two
hoping that the assurance of rehabili-
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tation would be kept was given the
last priority of all in respect of getting
any rehabilitation help. Secondly,
those who stayed with friends and
relations and tried to find some kind
of dation for th lves
were also not to be dealt with early.
The man who squatted on  other
people’s land, who did not keep the
law, was given some better position.
Best of all, the flrst priority went to
the man who went to the camp. In
spite of repeated endeavour on the
part of the State Government—I have
personal experience of this—to con-
vince the Centre that this was a very
short-sighted policy, we were not
successful. The result was that those
who came in later years all went to
camps, as is evidenced by the figures.
Refugees who had come in 1949, 1950
and 1951 all awaited rehabilitation,
while others came and even  those
others for whom the Ministry of Re-
habilitation had taken the full res-
ponsibility after June, 1954 for re-
hahilitation in other States, were to
ke given priority over those refuge:s
who had come in earlier years.
Naturally, all refugees who came in
later years displayed no initative and
wenl to the camps. This is another
bit of infructuous expenditure which
was due to the policy that was follow-
ed.

Then there is the problem of the
non-camp refugees which has 80
inadequately been tackled in West
Bengal. In this House on an earlier
occasion, perhaps not pertinently,
enough I pointed out that the report
of the Survey Committee which con-
ducted a survey in 1955—here I am
speaking of matters of which I have
personal experience—had borne ouf:
what the State Government had said,
namely that 19:17 lakh refugees had
by that time received rehabilitation
benefits of some kind or another. But
they were partially rehabilitated.
Certain points were made about full
rehabilitation. T would like to read
something interesting from the report
of that statistical survey itself.
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13 hrs.

“The above calculations” that is
after they calculate the position, they
state, “applies to the migrant popu-
lation as a whole, consisting of
5,14,000 families. Applying this ratio
to 3,95,000 families that werc being
given rehabilitation benefits, the num-
ber of employments that must be
created for raising the income of the
refugee families to the all-India stan-
darq will be approximately Rs.
1,90,000. According to the estimates
published by the Planning Commis-
sion, it would appear that Rs. 5,000
will be necessary for granting one
industrial employment on an average.
As it would be too expensive the
report recommended labour intensive
schemes. It went on to say that it
could, perhaps, be cut down to
Rs. 3,000 per person. But it comes to
Rs. 57 crores. It comes to Rs, 57
crores only on this one point and
there were many who received no
rehabilitation at all. This is the
statistical survey of 1955, but as the
problem has not been  substantially
dealt with, it still holds good.”

I do not remember the exact flgure,
but, I think, it is something like Rs. 80
crores, which was suggested as  the
amount necessary to deal with  the
remaining non-camp refugees. But,
nothing was done. And, I have to
bring this on the floor of the Housc
because of this year’s report of the
Ministry. It says that the residual
problem of non-camp refugees in cach
State had remained indefinite and the
ceiling presumably being the total of
displaced persons. Why should it be
presumably? Naturally, it must be
more or less the total of the displaced
population. But it forgets the fact
that in earlier year it was placed be-
fore the Central Government. If it
was not totally placed, it was not
totally placed because the State Gov-
ernment was not asked not to give a
final date for applications because
ft might be an overwhelming number,
And, this was borne out by facts of the
past. Then, in the report it is said—
it is rather strange—that the

“Brief details of the assessment
made by the<c two States and ac-
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cepted by the Ministry are indicat-
ed below:—"

After that, they say,

“then residual problem in res-
pect of about 54,000 families in
West Bengal and Tripura has al-
ready been assessed, the estimated
financial requirement for assist-
ance to them being Rs. 647
crores.”

“The schemes for the remaining
families would be considered
during the next financial year, by
the end of which it is hoped that
the problem will, by and large, be
resolved.”

Sir, posterity will call us to attention
if we do not bring this before the
House beecause this House is not aware
that the pon-camp refugees’ problem
has not been solved properly. How
can anyone bring this? 1 de not
plead for the retention of this Minis-
try or any other; and I do particularly
plead that the Branch Secretariat of
this Ministry should be closed forth-
with. There is no reason for its being
Lkep! on. But I do say that the pro-
blem of the non-camp refugees can-
not be dealt with in this manner.

It is easy lo take kudos in  this
manner. But the problem remains
and destitution faces people. You
have  to deal with the T.B. cases
against non-camp refugees. When they
came across, most of them were inci-
pient cases. I say that they have not
been properly dealt with. Had they
been dealt with properly they would
have brought down the incidence of
T.B. As far as [ can gather the State
Government has asked for funds and
thiz too is being reduced as the hon.
Minizster has outlined.

Sir T am not one of those who wish
to stand in the way of the hon. Mins-
ter. Let him go from better to better
i=hz; let him climb the ladder. But
let him not do so trampling on  the
hearts of the East Bengal refugees.
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Then, I turn to the camp families
about which the responsibility is that
of the Ministry of Rehabilitation it-
self. These are the people who have
been there from June 1954 when West
Bengal was over-saturated with re-
fugees. It was decided that they will
be sent for rehabilitation outside in
other States. It was also decided that
the arrangements that are made must
be made in such a manner that they
go in large bloc. Preliminary ar-
rangements were made so that some
cultural affinity amongst those could
be maintained. But this was not done.

13.08 hre,
[Mr. Deruty-SPEAKER in the Chair]

I do not say that the Union Minis-
try of Rehabilitation did not search
for places. 1 do not say that confer-
ences of the Eastern region Ministers
were not held. But it was not till
the end of 1956, that the first idea of
Dandakaranya in its present form was
evolved. 1 might say that the Prime
Minister thought about it even earlier
—a couple of years earlier—that the
Bastar district should be explored.
But when we from West Bengal ask-
ed we were told that that would not
be a feasible proposition later on. In
any case.......

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shrimati Renuka Ray: Please give
me a little more time, Sir. I have
brought to this House some of the
things which I would not have brought
but for the report It has become im-
portant that my experience should ba
placed before the House.

Mr. Deputy-Speaker: If 1 could 1
would have requested the hon. lady
Member to occupy the Chair and dis-
tribute the time,

Shrimati Renuka Ray: Please be a
little more lenient for once. Next
time you can be very hard on me
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Mr. Deputy-Speaker: I have my own
difficulties.

Shrimati Renuka Ray: In regard to
the Dandakaranya scheme, as 1 said,
it was evolved earlier. And, in 1957
this House was informed about it
And, in 1958, the D.D.A. was set up.
1 have not been there. I have not been
there not because I did not want to
go; but it would have been another
excuse and another peg to hang the
failure on people like me who have
gone there. So, I had no option. It
may be that pictures may be shown of
tube wells and drinking water. The
most imporiant thing for the refugees
to be sent to a place is that drinking
water should be there Thirty-flve
thousand families were chosen to be
sent thereby July, 1959, Then this
target was changed to 6,500. Previous
speakers have spoken on this and 1
only wan' 1v point out one thing that
if there was re.uctance on the part of
the refugres to go, outside, how is it
that some months ago they wanted to
go to the Andamans, Some Mcembers
of the Opposition might wish to fish
in troubled waters. How is it that
there is this slowness and this dislike
of Dandakaranya? How is it that in
West Bengal which was in favour of
this scheme now opposition has arisen
-and the Chief Minister feels thal he
should go and sec what is happening,
because of the refugees that have al-
ready gone only 131 families in
Pharasgaon and some others have been
given some land. Title to the land is
not there and it is khas land. It is
important that because it is khas land
that title should be fixed. But that
is not done for those who have gome
there. More important still, there is
no drinking water. The tube-wells
that are there—some of them—are not
working. That is the information. T
one delves into the whole thing I feel
like Alice in the Wonderland, becom-
ing “curioser" and “curioser” nll the
time. How is it that conditions are
so changed that they are now liked by
the so-called provincial-minded re-
fugees and he had to go so suddenly?
How is it that when refugees are
taken to Dandakaranya from camps
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that they are not taken en bloc? Peo-
ple have come; they have been up-
rooted and they have been scitled in
one camp coming irom the same urea
in East Bengal. They are divided up.
Who is trying to cause reluctance? ls
it the miniono of the State Govern-
ment? Or is it the State Government
who now follow the directions of the
Centre? Who is it that does it? 1
think this bluff must be called to g
halt, that the refugees do not want to
to go to Dandakaranya. They do want
to go if the place is ready. They will
go tomorrow, They went to Andamans
and settled there. They will certainly
go to Dandaokaranya.

Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Shrimati Renuka Ray: I come to the
last point. This  Minister received
such a welcome as nobody, almost no
Bengali received in West Bengal. He
came at the invilation of the State
Government who wanted him. He
came as adviser. He slayed there as
the Minister. He wanted strengthen-
ing of that Ministry, 1 was one of
those who wanted it. All partics wel-
comed him, The Press welcomoed him
and gave him the most wonderfu, wel-
come. Why is it that the Press which
was s0 much in favour of the present
Minister? Why is it that the public
of West Bengal was so much in favour
of him and willing to pul the enlire
blame on the State Goverament? Why
is it that all the opposition  parties
together today feel thal it would be
better if the Minister dud not  stay?
Why is it like that? Let the Minister
search his own heart. Was any wel-
come greater than the welcome of
these provincial minded people?... ..

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

Shrimati Renuka Ray: Are the pe~
ple of west Bengal so  provincial-
minded when they  gave him that
wonderful welcome? T will finish
in two sentences.

Betore I eonclude, there is one word
1 have to say. That is the most im-
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portant thing. Those who are not
refugees, wherever we live, should
remember that we have the first res-
ponsibility towards the refugees. Why?
Because, it might have so happened,
easily might have happened, that
when the Partition of the country
came, we might have been the re-
fugees ourselves. That is the treat-
ment that should be given to them by
those who are not refugees. It is no
use saying that this problem is near
completion in West Bengal when it is
not. Many things are half-finished. 1
know that myself.

Mr. Deputy-Speaker: The two sen-
tences shou'd not be extended.

Shrimati Renuka Ray: I have nn
time to give you all the information.
I beg you to give me an opportunity
in future when I can place more facts
before this House.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

Shrimati Renuka Ray: The problem
of the refugees, particularly, non-
camp refugees should also be solved
I suggest that the Prime  Minister
should take over Dandakaranya under
his own control and only then will it
succeed.

Mr. Deputy-Speaker: Shri  Achint
Ram. I should not be compelled to
that extent.

st wiwa ww (feran) - S
fedft =fIFT WA, WA §H 9 &1
waq ga 0% 44 g1 E, W W Oy
T wt @ wd smawdr g frgm A

e 97 w74 ar feam @
ay o wEARE FTEiw g R gm Ay
TF FE A% AEEA § | qg WHTEAT
e & o g vy 9@ fRogw A 1™
STEH %1 {IET Ad) (AT, A7 fF gvwr
®Y we ¥ g wgr A § e ogw A
#ez mfivema ¥ qrRm AT gW wT AT
b g A R A Wy
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Terarfar g1 &z dre & ey
& warfes ag marer a1 fafaeee amga
F1 5 3517 39 9% F1q 91 e @0
OF B % %14 9141 W | @ are
§ o Afeww natde A @ fafee
HTgq ¥ &, IF qu Fomarger w7 qwE
&1 it v few g ag wmaw Fre
fF nF g & Fdw Frogeft v wa
R AT g A ww A
AHAT | g1 AT afdw g
Tat & a7 ot wYHAT W @1 R, Ar
A FTEE ET A W T
foa aresm s s @ &

gq fo1Z & oF am o fasi
fF Faedare feerd ot & 37 & Eorer-
e femtm @ mar & 1 W oW A
qar &€ a1 5 Fr Eerawees fra
g m, Afer 9w W aden ag g
fiF w7 #§ wew 37 & O ow A
FeFraz dam growk | UF @ A Ew
F froid & st 2oft T &F 3,000
Frrafaat #1 deamw & =13 € =
9T | 39 F ¥ fad c000 g OgT ¢
AR T FAET AT KT A1 FF AL
™ ¥ fad & wwwar g fr meRz A
T#T Y FT A v @, AP
at Afewd § 37 1 maA w1 F fR
TG TATAT FATEY HATAT KR FW A
F5 & &t a7 qREA g | it T3Eee
T FTH AT T TE, AFEA UF A
# wwT a¥ waw & wge W e
wgge o § fr dvwrow A =
T WA &, ATg A7E A1 AR ¥, A7
WG WTaHY A, 79 AT I =G 919
T, AfeA oF T a1 S & aw
7z ¢ fr agr gl oFy Wl frer
W Wi s S { R
ghemam Rt froma wis
wRE, G WG @
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ag &t ¥ A & fr sy agi #w @
@ 1w g o e At
2 fir 39 ¥ fea ad &t F aF wEw
¥ wgW R g 5 owm o w f
qaen i & wfew g wTees W
o fes F3 7 I AL & )| AT g
UL Ty FrEr & A wr Fefefaen ao
€ W 21 5= & W W e
FE | ;EFOE A w1 & FmeEr
g fF &1 9 7 ave & #W W and
a TH AW &1 g &7 &1 1 A
grae T 47 & fF 5 avw qaeeg
& wid, are ga §w ¢ o

W & 362 R & A7 § WA
R HA AT TEATE | OF T A
F1 myaiy @ Pe Fez oifdear & qanfeas
TaHE ¥ a7 qeiee A & oww gw
ardl fafaedl &1 o @ & fag s
TEAT | IR A WA T OE
7z wartAE o A% # 1 Afe ag
wift dogEfers 1 IFA T OfE
FHETTR 1 ATAAT § | FEATE F
g &1 %W, FFE FT FIW, AL
=t fqer 1 ®W, Tg THH FTH AT
w w7 ¥ zw FaEY § f avenm
¥ gatfers @ mATIE ¥ A &
fd amar &1 it 12c w O womT A
farm o, 20 oA @A S oATE & T
T HAT AT | ot FTEr AT E ) &
I W A} wawAr | g for § e
o fF TRz i F oA
¥y fafedy & @iz o #, e # ae
o &, Aifaee T T A
& xer &vA ar i s gy vk
T aEA FT| qH A1 9w T A
w1 oYt vmar wiegdz gt g7 w19
w1 £74 & fad & o wm A e
g1 d mawen i o7 St &
o ¥ wore el 2 9T e fafireee
wraTe @ A § A gart oy fafee
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wTgTe § aw &, 4y 9 gifrodz Ay
& afew qom wft &, T &
R FT FT T AT AT, TF XA
0 www | g um | ST T S
Tt § | foaE 7 ag o foa g
fir g7 ™ % F0w 3¢ o
UFT JHIN G §T W 91T qgt 9%
g9 ¥ o ewE mwe faelt & ) Ew
T qaem g fw ty e s oww
it w7 fqet | W g w fig e
i & fgare & o= AR @
1T &Y FUT §o T G FLT To g
T &0 YS9 FUT §o a1 wwdt gh
fag & & oo FIT ®o fuem, ¥%o
FUT To 977 & | 9@ FAFT TYAT AT
o qF o A & fEoSw & oAt #
st F qgm W g fe
w1 srer o foneeee faar 7 qan
fr w1 g1 T & 7 e w1 ae
st g€, wvf atwa ag Y vk P qgegw
TF "t gt @ Az & fropw 3e A
oo cfun el fnd AR
7 3% a3 At § WA g awdt §
= fadt fard: argT o F0 &) | T
wt & wO g g Ay ¥ o) §
fF w197 g4 wTHeTA ® oy § 59 fag
AT ¥ ATASTA ®1 giiEd A )
# at gy +fr s f gare zart @gw
wft 7 gu 4 feda & qarfears am
T & fog 1 ®1 Yo FUT %o F FAT
T AT F oA w1 of gAY avy
¥ §g @ AT AT )

¥ue ¥ aT ¥ oAy fyar aar
a1 fr zn sfafaqum e %1 fasig
& Frfeeafai w1 #1f v w7d %o
STFT T &, FAT B A yo, fo AT we
71T BIT AHT W F | 9T GF KqqT
fomr 7w & @1 § AfiwT FEE €Y
T A ¥F AFAT Yo TITTETNT
o9 € 7% & ffad 1 anft o v
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[+ wfsm Tm]

g 5 ST R 1T F0oFA0 AT 0 AT
Y F7F §o WIAT T AT e FTATATTY
ga F11 & fafaszr ame & waa7 Tngar
g TF 94T FETR0T F0 AMAT 90 A0
g1 37y 97T w0 F A faar g1 ¥
? HIa Ko gAT | AT R gw 7 weadf
AIE I H W ogAT P ogAT #q WAl
42 1 §o FFIT o Aqro & f4F AT
waFT ag gar fs o ot ¥ ¥ faem wo
FUT To, WY 77 3 faar 7ff 1 =0
FOT Go AAT g A0 fsmr ) SRR E
FRyar o9 & & far ¥ g7 A §
o w7 0F T4 aamn @ t w1 7
F77 4T AT FIAT FAR FATT | AR
oF 9T A0, A FIA0 R owT T
w7 §TFT I AIT AS A wT A,
MR T WTAT T Weq FT & 7 F0AT
g7 & i wrf Grow Afi 4

371 offeard wamgaT gan, 99 ¥
§3 v fat 0% 1 oy g we fad
T, TR GWI TSF FAT AT I FAT |
Aled 79 9wl #§ g @ ga
4. & 3% fA0 ®rF geawm @
a1, § anqar 3 FF 37 71§35 T9-
AT FOA T AZT AT ¢ |

w7 ofex T A AT 7
qEAE F qAfea® A fEwy der F
qfTF TAT A1 | F T A T2AT TN
i i T w2 wwaq, WET oag §
g=T Tz AT F T A fw
wr {7 § fafyzzr ama & From
IR E% £ F 0FT aE A A
AT ITF AT AT wTRr 2 A
Awy & w3 § B 9T wrm MRSz
N ATAT § A AT A W F O
A1 FRe Wy e #9 w27 § B woaTee
g T FL 1 F qAfon FEAT ANgar
¥ fr wm sroditem g7 v ORI
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a1 a4 F ¥ wT avar & a1 wg &1 77
F W3 FLART | W &) Fqar afzg
fr frggdm sreeme fea @ an
w7 Tq ®Fw w0 qqat g AT qiay
AH(ATT Tqy 2@y a7 faf, g faq wm
T EW FI I T AT FTET 1 A &
s foggfadi s & 1 3z 3 1y
w141 feorm &, 9 AT 1 Fwa
AT v g3 Wi g fasar g
fat #req i am 2 &1 w7 § faorg
ey & ama vz g faow fraar &
=31 &1, ¥13 Ity oG 927 g A,
ages gl 9T w7 feft & A3
9T OF ®IEr AT g1 A1 I 41¢ 93T
w1 3wt qrfadt wr faffaey g
o dmr Ty WAt & frfafaiag
qZFA 7 AT Azt gt S qmrar, she
faes 77 FTHITT AT IT F {g I R
Iq T Fré WrEHr T & FFgr
f& w3 & gg w0 fodfatazan fens-
¥z 7 fegr @1 AFT 9z w9 I9 &
LAY &Y 17 &) 59 F 919 F A9AT Y
i amw adi & & 99 % FEEEm
ot T, WY A FF A &, 1 3 &
s & wwear § 5o € 59w
AT q%r gar #, 9%t mET @ awAr
¥ gar . W9 3T = &1 fRT 9
T FT JATAT | IF AT AT F T4 §
T AT ATA q= B AN T FAT
wT T 7 9Et mEA A oA & wd
amr & St fFowm § qoA ey et
& ot gz & for &, 99w W
¥AAY F7T T2 § | WIATHC AT AT FH
T w7 9 e § w oW, &
H oo w7 9 w1 ¥ FN grafaw
fafrehy Bt 1 3 9 & gafes
wTq ®Y AT A | gEET Al
o wfedl & arey Wi S Sl
&, % frem wre aw fefr 7 am
& 7 fr frae =59 @, fead ey
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aF 1 & frdr Fafaree a7 371 81 FERr
Ffa fwr w7 &9 & FAT FT ATH
qg aF 9T FT FH Y |

§ § FIT AFAA T AR FEL,
oq g7 ¥ AT FEATE 1 TF AT
gard fafadt soed Y, gw w7 a1 7@
nq, frai i1 AR EFIFISIATAA
Zro dte ‘i’f‘lﬁﬂ‘ ‘ff, Fq #ro Alo
Tz A T qe A dr 3w w5 G
w1 giz 2 A 6 vy q@) fafad 34
9o oww o oW g fafrd @
F2% & @1 A7 Faq & FF EATY O ROAT
aft # 1 w9 w7 foar sy 7o oW
¥ qat g1 4 7z gfat & =6 a9, gt
oM 7T s A Y AR A pm w7
39 g & nqtew € am AifEa
qgi # AES T T E WA W I3
AFIR W A F R E, LA faa &
arr ger # Y g W, I w16
w53 31 7 F www g 5 oaw W
fafasdt & 39 ®1 @i w1 g W@
®wa won anfgd, fofafsiam
& FTAT At FreTai ¥ weEE
T & FTAT IET |

TG AT IR W AT AT § 0
Ie w5 gw Efefaoe
Y&t g A A & 7w A AN
ww & gt wrf e w1 ag o go-
fax o &, Aromgw w8, ofeAw
Ferter A A AdY & gATE AE A%
AT g AT wn faa w1 A
9 1 3T W afcrmE WA ot AT
oY TR FT 4T | Y AN UH T W
FOFETE AT { wOT ey AW
G F1 o1 e ww w1 ol
wiwsT & ¢ AT, 2 AR, 3 aTR FEd
wgA to v famr 1 ww fafrex
|TFw g aTa FIW f5W & f T a1
T wigh § ! gy s e s !
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w7 w9 oy fe Wy F fE gw oar ark
wmr o ® s § afew i o
™H g9 f1 &7 rom !

I AEET : T W/ FHHY
Tm ot A ¥ T § ar e 9
Lacll S

s wfew ww o fafeh &
% e ¥ fAd gAw am oot Wi
Mamd T Y I g Am A
A ® wmA & ag wgar, fafaed
® T OT LT F AH T T weT £
s 3f o 4 TR Y #ofr T A4 2 e
wae ag fafrst aré® wy g @ ar
wE Tt g fafedw
dfemr dga< gz drm fe S qoeAm W
T F1 § O ol ot o
Fuer gure fafret aew & =W
Lo

W ¥t 35 af &g o fF ag
rferam & a7 frfidz &1 30 amr
AT 9T WA IEE O qg Ak
t & == H'SI' L] e o
9 9T TEAAT ¥ E AW AY FAT
war Fofter g1 + 9a a7 ovar oy W=
T § W A T 5T iw
% am ATy @ fedfEt WA qur
guT & AfeT T v £ e o fro
HYo Trrmm ¥} o A war faamm
wT T AW A oF WA am g
o ez fafeer aew ¥ ow
9z ¥4 wae A § o &% 77 AT
formr #8781 30 AW wTAT IAET
¥ w7y § 9 99 07 B g At
AT ¢ it a% mE Y 8o g
A IR ¥ A fear @ & oW &
srgan § T fafreex wgreg oo fdl
w gafer faam & mfs 39
a® g fam 9% 1 w4 gF W
ot a7 & ferd e F o W 9
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[mren wfsw @]

2 o' = wmy woe freRmdr wEEE
F w @ e W w0 wE
foo & s omf of T ow qEr
BT % F Wy awermT e
fr & wifeem mar a1 &t arfee
o T qf agt vw wf aw qew gk
Wi a8 ag ¥gd § wrf ow A e
WA W T TIET WI@r § Wi
st & faet & oy dWT waw i fr
TG UF W ST AT R 1 WA F
Tgl Wi ¥ faer oY foww o
aifFerrdl Fame & @ § @ I
¥ Fa fr W @ 29 0 owEy
O WOTET Y gATAT g1 9 Ay
s @ wHifw § aww g fF frgem
& &f 07 wagE § 9 fr agi Wt
E @ W qg AT 9w w1
o et avg arfEET § faa @ o
oy & o fs wot oY B w1 g
¥ gt fege § v e w3
q# arwr feferedia &1 mr @
afer 43 oy wrf aga T wEEw
g & 1 A7 oF g W R At
%2 fom ¢ f& goe gt q2we @
% AT agTC W AT A I
w7 fagn amg | U WTE STy
wrf AT S o7 At B Y & af
gfefaqwa afem o gy owEw
A N wem g @ @t S
wm

wifar W& qv arT Fga fw wwe
ol £ o g1 froEm a4t am wad
g1 f& adr o gaifa W ¥ AT
AT ATE AT A IEF a4 § R
AAAIET GF A OAATA KT MY
g e fvaar wm wdr £ F1 ad 3,
fetar zeza w0 Amer 29w fraa
ffafazas @1 wwman § wwar gmen
fee f& &t ge *9 mft ¥77 FraF
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E A fer ga fafaet ®) arde g =9t
fFar = Tgr & WYT =T A4 At gAT
Ze F AT ATY o 9 FT A G
g & g g fr gare fafaeex admg
w1 owft gl 976 A 15 Agl ATE
adr wfge s g& Fenw A4 @w
Fa1 =ifay A1 a1 & ¥ ITH g
¥ 7Ef wzar § W San fE g A0 &
wara ¢ fr & fafaee ame o1 gaar
ATz g A1 g o AT TGN § T A A
FET ARATTE AT ITH FLAAE F2F
# o T3 Aff @7 ) T AT R
fis zmrt fafres wimm & g far
#r A, gferafea s w7 Y
€1 7z fraar & qiFA 01 7 g waw
¥y &7 oy FaiEe 2 g e
o &1 gaar @ AfET W oW
qog 9 & zam frafed e =
wd of fraq F0dT 1 FT R OTE T
geradft @it W A A AN wERE
ferm et goom & W1 AT 7 fFAT T
& ag 74 T AT T @ G Sz A
ar e AR WA A g FE
wrg 1w A fak d=Aqaa F Sy
#1 g ai ATt § wr P 1 afew
fezd g & A & fo ot aga sear
ww frar w7 g ot 715 faom F
¥ OTH FOAT K WA HT 77 E FAA
ivww AT g | pAdAE A aferd
I F EIEA § O AFW FT @
¥ g forg & WTORT AATOEATT AATE
W FTHT HT GAAHRA A2 A AT AT
oTTE AT F AT ERT | W & o wfaE
T F7 F7 AATA F7ATE YT WA FIT
g f& & § o1 == qanframe € §ITTC
Afae =g fFar s

Shrl Bimal Ghose (Barrackpore):
Sir, 1 would like to confine myself to
the problem in the eastern region; not

that 1 believe the western region pro-
blem has been completely solved, but
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other hon. friends will take that up
and I have no personal knowledge of
that.

It it is assumed, as it should be,
that the task of the Rehabilitation
Ministry is not merely to provide
doles or relief but to provide econo-
mic rehabilitation to the refugees,
then the performance of the Rehabili-
tation Ministry judged by any yard-
stick that we may take must be con-
sidered to be a dismal failure.

Let us understand as to what has
happened to  the [East Pakistan
refugees. Two policy decisions were
taken by the Government, which were
inflagrant violation of the assurances
that were given to the minority com-
munity of East Pakistan, both, as the
hon. Minister would say, to contain
the East Pakistan refugee problem.
One was taken in 1956 which virtual-
ly sealed the border. I do not say
the border was sealed, but migration
vertificates would not be allowed and
they were allowed under very string-
ent conditions which could not be
fulfilled. The other decision was
taken in 1958—I do not know what
month—that no refugees coming
after would be entitled to any reha-
bilitation benefit. 1 say both these
decisions, you will understand, in the
context of the assurances that were
given at the time of partition of the
country, were extremely unfair, parti-
cularly in the eastern region,

Then, having contained the pro-
blem that way, let us understand
what has been done. If we take it
that sbout 32 lakh rafugees have
come into West Bengal, then, out of
that, B lakhs did not ask for any
assistance from the Rehabilifation
Ministry. About 21 to 22 Takhs were
refugees who only obtained partial
assistance or, as the Minister would say
had obtained assistance from the Reha-
bilitation Ministry. If you take the
expenditure that has been incurred on
these refugees—between 20 lakhs and
22 lakhs—you will find that the per
capita expenditure comes to about
Rs. 350 or so. ‘The Minister would not
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tell me that these people could have
been rehabilitated with that paltry
sum,

Then there is the question of two
lakh refugees who are in camps and
about whom Shrimati Renuka Ray has
rightly pointed out and said that we
are worrying ourselves about these
particular refugees. What has hap-
pened to these twd lakh refugees in
the camp? That also requires some
elucidation, because in 1858 I believe
a decision was taken that 35,000
families would be taken out of Bengal
and put either in Dandakaranya or
outside, and that 10,000 faemilies
would be rehabilitated in Bengal by
the West Bengal Government, 1 do
not know what was the actual num-
ber of persons. The number of fami-
lies was about 45,000 and if you take
flve per family, it comes 1o 2,25000.
1 would like to know from the hon.
Minister whether the 10,000 families,
for which responsibility was taken by
the West Bengal Government, have
already been taken out of Lthe refugee
camps and whether the camp popula-
tion today is the sole responsibility of
the Central Government. The camp
population today is about 1,30.000.
What has happened to them?  Ewen
if it were 30,000 to 35000 families
only, which would come to about
1,75,000 persons, at flve persons per
family, is the diminution or decline
due to any screening? Some have
been taken out to Dandakaranya; it is
about 8,000 only, until about March.
So, we should like to know some
facts from the hon, Minister as to
what is the number that has been
taken out, what was the original res-
ponsibility, what he has donc sn far
and what is the residuary problem.

Next comes the question of Danda-
karnaya, because Dandakaranya was
supposed to provide for these camp
familics. Before I come to the camp
families, 1 would like to say a few
words about the non-camp families to
which reference was made by Shri-
mati Renuka Ray. The non-camp
families have not at all been reha-
bilitated. Incidentally, I should like
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[Shri Bimal Ghose]
to say that when camp families are
shifted to Dandakaranya and other
places, then preference should be
given to non-camp refugees in Bengal
in Dandakaranya over other people,
because, the hon. Minister would
agree with me that they have not at
all been  rehabilitated. Even the
State Finance Minister stated that
about G0 to 70 per cent, of them were
not at all rehabilitated, So, there is
a responsibility, on this question, cast
on the Ministry. If rehabilitation is
our primary objective, then there is
the responsibility of the Rehabilita-
tion Ministry in relation te the non-
camp families.

Shri Mehr Chand Khanna: It is not
very clear to me. [ would like the
hon. Member to clucidate it a little
further. Is it the intention of the
hon. Member that after the refugees
who are in camps in West Bengal
have been rehabilitated either in
Diandakaranya or by the State Gav-
ernment there, then we ghould take a
large body of persons who are par-
tially rehabilitated from 'West Bengal
to Dandakaranya?

Shri Bimal Ghose: Yes; thosc per-
sons who are willing to go and who
are non-camp displaced persons at the
moment. About Dandakaranya, there
Is a mystery as to what is happening
there, Firstly, the difficulty is aboul
the conflict between two Govern-
ments. How did this difficulty arise?
The hon. Minister here says that he
has done everything in consultation
with the State Government, but the
State Government do not agree with
that statement. Where lies the truth
and how are we to find it out? In
regard to Dandakaranya, tall claims
have always been made by the Re-
habilitation Minister. They have all
stated that they would discharge so
much of work by such and such a
period, bul they knew that such and
such work could not be done within
such and such a period, because it
was not possible to do that much of
of rehabilitation within that period of
time. It is said in the note that has
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been given to us,—the note which
gives the details of the progress of
the Dandakaranya project—in the first
paragraph—that the State Govern-
ment had a programme to remove
5,000 to 6.000 familics by 31st March
but that they had only moved 1464
families. There is a dig at the West
Bengal Government. I understand
that the State GoVernment have not
been able to mowve all the families
they wanted to move. The fact s
that the Rehabilitation Minister
stated in the local Assémbly in” West
Bengal on the 1st April, that they
were not willing To move any  dis-
placed person to Dandakaranya un-
less the conditions in Dandakaranya
were adequate and satisfactory.

Shri Mehr Chand Khanna: The
movement was to have started from
October-November-December and
January.

Shrl Bimal Ghose: I have secn that.
It has declined in March again. But
it is also a fact that the State Reha-
bilitation Minister stated in the West
Bengal Assembly that the conditions
in Dandakaranya at present were not
satisfactory and there was a danger if
the refugees go there that they might
come back. Therefore, unless the
State Government is satisfled that the
conditions there are satisfactory and
adequate, they will not take up the
responsibility of moving the displac-
ed persons there. They also stated
that the Union Rchabilitation Miais-
ter has not done his duty properly in
that notices are issued to refugees
without linking them to specific
schemes. I hope the hon, Minister
will explain where lies the differcnce
between himself and the State Rceha-
bilitation Minister.

Shri Mehr Chand Khanna: No
difference.

Shri Bimal Ghose: The Union Re-
habilitation Minister stated that
notices were being issued in consulta-
tion with and by the State Govern-
ment, whereas the State Rehabilita-
tion Minister has said that the notices



11264 Demands
were issued not according to what
was agreed upon but in accordance
with the wishes of the Rehabiiitation
Minister at the Centre, and that there
was no linking with specific Schemes.
I would like to know what has hap-
pened to the 8,000 persons who have
been taken to Dandakaranya. As far
as our information goes, upto the end
of February, not more than about 90
families were given land for cultiva-
tion. What has happened 1o the
others? How are they being em-
ployved in Dandakaranya? Land could
not be given to many people because
only about 7,000 acres of land were
reclaimed, as has been stated. Out
«of that, a little less than 2,000 acres
have been distributed to the tribal
wreas; if we take it that seven acres
are to be distributed per family, ther,
there is not enough land io be given
1o the families that have moved to
Dandakaranya, with the result  that
they must be employed otherwise.
Even if we go up to the end of June,
by which time the hon. Minister ex-
pects to reclaim about 9,000 acres of
ywand, how many displaced persons can
be settled on land on 8000 acres? I
would like to know that, because,
that would give us an idea as to the
number of displaced persons who
ould be moved to Dandakaranya with
u view to be rehabilitated, The
hon. Minister himself has stated that
most of the families who are now in
the camps are agriculturists and they
have to be scttled on land. 1 am also
told that those whe have been given
land have been given land which is
full of stumps and roots. So that the
land cannot be cultivated properly:
that the title has not been passcd on
to them; that they have not been
given any agricultural implements or
equipment to cultivate the land. In the
circumstances, probably they would
not be able to cultivate the land that
has been given fo them, in this season,
What is the position? These are the
things that have been stated to us. 1
would like the hon. Minister to clarify
the position in Dandekaranyva,

Some other points about Danda-
haranya have also been made: how
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the displaced persons have been treat-
ed there; how, when they were firet
taken there, there was lack of even
drinking water, etc. These have
been referred to by other hon. Mem-
bers and it would be only a repeti-
tion if 1 were to mention them again,
and 1 have no time to refer to them
cither.

As it appears now, in Dandakaranya
9,000 acres can be reclaimed by the
end of June. The season will again
begin in October-November and not
more than 2,000 to 3,000 acres of land,
or probably not more than 4,000 acres
of land would be reclaimed by the
end of the year. So, if 2,000 to 3,000
wcres are reclaimed throughout the
vear, I do not know how many fami-
lies the hon, Minister could really re-
habilitate. It is no good making big
claims and one of the reasons why he
is in this difficulty today is that claims
have been made which have not
materialised subsequently, If he had
not made those claims, I think the
position would have been very much
better. It is a fact that in the begin-
ning he got a very hearly reception
in Bengal. I would like to ask him
today the question he asked the other
day in this House, viz,, why is it that
he is not today so much welcome?
The Minister explained that that was
probably due to his having dispensed
with a particular officer. I should say
that is & very uncharitable explana-
tion, because the people of Bengal
are not concerned with any particular
officer. The reason is—if he will
examine the whole case himself—his
policy has failed and all this condem-
nation today is an expression of the
disatisfaction of the people of Bengal
at the failure of the policy hc¢ has
adumbrated. He is made responsible,
I think quite legitimately, because the
Minister had outlined a policy which
he has not been nble to implement.

e, in a parli y system
or Government, he must accept the
responsibility for this failure, To
that extent, I do not think the agita-
tion that is now today going on fm
Bengal is in any way unfair.
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{Shri Bimal Ghose]

My next point is about the approach
to the problem of rehabilitation by
the Minister. 1 think the approacu
is wrong. All the time he has said,
the camps must be closed down by
a particular date, whether it is Juiy,
1959, December, 1960 or March, 1961.
The real attitude which will be ap-
preciated by the refugees is rehabili-
tation by a particular date. I wish
the Minister would say, “I would
rehabilitate all the refugees by a parti-
cular date”. The result will be the
same, b if he ds in re-
habilitating the refugees, his work
will be done, So, the emphasis should
be on rehabilitation and not on clos-
ing down the camps, because the idea
has got around that the Minister is
anxious to close the camps anyhow
whether by screening, driving them
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practically they cannot.  Therefore,
something should be done, so that the
compensation facilities given to the
West Pakistan refugees may also he
given to East Pakistan refugees.

Then, there is this question of re-
trenchment to which other hon. Mem-
bers have also referred. 1 would not
like the hon. Minister to turn into
refugees again the people who have
been employed under his Ministry. I
think he will take it on himself to
see that not only the employees who
are in the Secretariat, but also who
are in the branch offices and other
offices are fully employed if and when
the work of the department is cur-
tailed or the department is absolute-
ly closed down,

Shri A. C. Guha: Mr. Deputy-

out or imposing on them imp
conditions. That idea should not get
around. Therefore, the Minister
should try to reorient his attitude and
say, “I shall take upon myself the res-
ponsibility and I shall rehabilitate the
refugees by a particular date”. When
they are rehebilitated and then if he
goes, nobody will say anything, be-
cause even in the West Bengal Gov-
ernment resolution, which the Cong-
Tess also approved, it was stated that
the Rehabilitation Ministry should not
be closed by the 31st March, 1861.
Not that the people of West Bengal
have any particular love for the Re-
habilitation Minister or Ministry, but
because they feel that the task will
not be completed by that date. If
the task could be completed, if the
Minister could give an assurance that
he will really provide economic re-
habilitation to the refugees in West
Bengal and if he gets higher jobs, no-
body would be sorry. Even if he
gets now he may go, but the Minis-
try may continue.

So far as East Pakistan refugees are
concerned, they have always been at
a disadvantage compared to the West
Pakistan refugees, They have never
got any compensation because of cer-
tain circumstances. I think the
Minister will realise that although
theoretically they may sell their lands,

< 3

, Sir, ever since I came to
Parhament and the Ministry of Re-
habilitation was created, every year
that I have been sitting as a private
Member in this House, I have parti-
cipated in the debate on this Ministry.
Only last year, 1 began my speech
with an optimistic tone. Year after
vear, 1 have been bitter crific of the
entire administration of the Reha-
bilitation work.

Last year the optimism was occa-
sioned by certain things done -and [
expect the hon. Minister will be able
to assue the House that that optimism
will be maintained, even if at present
it has come under certain clouds -and
something has happened which has
made us doubtful about that optimis-
tic view, I think most of the trou-
bles the Minister is facing today
have come from an unrealistic ap-
proach that the Ministry or the Gov-
ernment have taken in this matter.
In 1958, an announcement was made
that in July, 1939, the camps will be
closed. It was an unrealistic and un-
wise decision. Then the target about
the Dandakaranya scheme also was
unrealistic and optimistic. I should
not lay all the blame on the Minister
himself, because it was a decision of
the entire Cabinet, arrived at after
tull discussion in the Cabinet. It was
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an unrealistic decision to say that the
primeval forests of Dandakaranya
ocould be cleared up and thousands of
acres of land reclaimed by a certain
date as fixed.

From this report which has bedn
circulated to us, we find that out of
70,000 acres to be reclaimed, the
Ministry has got only 32,000 acres
released by the two respective Gov-
ernments. So, the target was cerlain-
ly unrealistic, The Ministry could
not reclaim 70,000 acres when the
Ministry had got only 32,000
acres of land from the t{wo res-
pective Governments, who were
really the owners of that land.
As regards the movement of
refugees, it has been stated here that
it was arranged that the West Bengal
Government would send 5632 families
by the end of March, 1860, but they
have sent only 1464 families.

In this connection, I would like to
refer the hon. Minister to a stat it
made by his counterpart in the West
Bengal Government, On the 2nd
April, he said:

“The only difference thal exist-
ed (between the West Bengal
Government and the Central Gov-
ernment) was that the State Gov-
arnment suggested to the Union
Government that the latter (l.e.
the Union Government) should
serve notice on camp refugees
only when plans and schemes
were matured and they could be
removed and not before that.”

So, the West Bengal Government
wanted notices to be served on refu-
gees against specific schemes only
and they were against giving notice
on an enmasse acale. The hon. Min-
ister should make the position clear
in thiz respect, as to who really serv-
ed the notice. If the West Bengal
Government demand that notices
should be served only when plans are
ready to absorb the refugees, 1 do not
think that is an unrealistic and un-
justifled claim. Who served the
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notices on so many refugees, which
created a lot of trouble in Bengal
and hardships for the refugecs? It
was not possible either for the Gov-
ernment or for the Dandakaranya
Development Authority 1o receive
that number of refugees. Then why
have notices been served? And who
served the notices? Was there any
policy decision on this matter either
by the Central Government or the
State Government?

From this note [ find that practical-
ly notlung has been done about small-
scale industries. Dhanki industry is
not an occupation in that sense of
the term lo provide suitable means
of livelihood. Only twenty automatic
looms have been installed and nothing
else has practically been done. I
would like to know whether the Gov-
ernment has got any schemc in this
matter. Out of the reclaimed land of
7,182 acres, after giving 1,790 acres
to the Adibasis, the remaining 5342
acres have to be distributed to 1,785
families. So, they will get ai the rate
of 3 acres per family though the tar-
get is at least 7 acres, if not more. It
is not possible to rehabilitate even
this number of refugees who have
been moved there to be rehabilitated
on land and there is no scheme as
yet initiated for cottage and small-
scale industries. So, what is the actual
proposal before the Government for
the rehabilitation of the refugees
there?

I do not like to refer much to the
very regrettable dispute that has come
out in the paper and also in the Ben-
gal Assembly. I wish my hon, friend,
Shri Bhattacharya, had not referred
to this matter at all. I think he might
better have kept out of that dispute.
I only expect that after the visit of
Dr. B. C. Roy to the Dandakaranya
area some amicable settlement would
be arrived at. If necessary, the Prime
Minister should take the initiative in
settling this dispute.

1 am very carnest and scrious about
the Dandakaranya scheme. It is neces-
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sary not only for the welfare of the
East Bengal refugees alone but for
the economic reconstruction of West
Bengal as well. West Bengal requires
some outlet for its population which
has reached the saturation point. So,
1 support the demand made out by
Shri Ghose that the facilities that are
now created in Dandakaranya should
not be limited to the camp refugees
alone. About eight to ten lakhs refu-
gees have not taken any aid from
the Government so long, because they
have been denied any aid. Why should
they not be given some opportunity
for rehabilitation in Dandakaranya,
if they like to go there?

I should also like to refer to the
care of the partial rchabilitated refu-
gees. On a previous occasion, I refer-
red to that matter and said that loans
were given in small instalments and
in such a way that nobody could be
rehabilitated in that way. Rs. 500
were given for house building in 3 or
4 instalments spread over a period of
three years, minus some amount to
be paid for the tents etc. No wonder
that they could not be rehabilitated
by taking advantage of that. If Lhere
was anything wrong in th: rehabili-
tation scheme, that wrong should be
remedied either by ihe Central Gov-
crnment or the State Government. In
any case the refugees have not com-
mittel any offence. Why should
ey be denied rehabilitation for the
failure or their rehabilitation due to
faulty administration of the scheme?
So. 1 would suggest that the Minisler
should look into the question of the
mirtinlly rehabilitated refugees also.
This is not the first time that I am
making this suggestion. Every time I
stand up to speak on the Demands of
the Rehabilitation Ministry, 1 refer to
this. On the 3rd of March a!so I re-
ferred to this, though it was some-
what out of place on that occasion.
Even then 1 suggested that the ques-
tion of the partially rehabilitated
rofugees should not be outside the
points for consideration. The hon.
Minister then interrupted and said
“He Is referring to the old cases™
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Yes, they may be old cases. But the
Government as a whole is responsi-
ble for the rehabilitation of these
people.

About the Dandakaranya scheme I
would like to suggest certain things.
In this connection, I would like io
refer to the discussion in the Bengal
Assembly. At present, it appears
there is no phased programme for
the removal of refugees there. Is
there any phased programme connect-
ed with specific schemes, with pro-
per facilities created for rehabilita-
tion and for proper accommodation
there or hapharardly the refugees are
removed there?

About the West Bengal Assembly
Resolution, of course, I would not
like that Resolution to be moved in a
matter like that in the State Assem-
bly. But, really speaking, I do not
think there is anything very unjust
in that resolution. The first part of
it says that the Ministry should not
be closed by 1861. That demand has
been made by every member of this
House and I am also making it. The
second point is that the West Bengal
Government should be more closely
associated with the Dandakaranya
Development Project and on that the
hon. Minister has assured us to con-
sult the West Bengal Government on
important matter. The third point is
that the departments in the Danda-
karanva dealing with education,
health and social services should have
officers who have intimate knowledge
of the customs, culture and language
of the East Bengal refugees. The
Minister admits that they have been
doing that also. 1 would not make
any claim on the ground of officers
belonging to certain States but there
should be a psychological integration
within the administration and of the
refugees. Without that psvchological
integration rehabilitation cannot he
properly done. So, on this demand
glso we could not say that such a
demand should not have been made.
Then, adequate funds should ke allo-
cated by the Central Government to
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the Government of West Bengal. The
State Governments have always been
asking for that from the Central Gov-
ernment. So, that is not anything un-
usual, The fifth point is that the
Chief Minister of West Bengal should
prusent their case before the Central
Government.  As far as the Resolu-
tion goes, I do not think there is any-
thing wrong in that or anything anti-
Union Government or anti-Minister
as such. There might have been
something in the speeches, but we
should nol concern ourselves with
that.

About the Dandakaranya scheme I
would suggest that the refugees re-
moved there should be associated
intensely and intimately with  the
development works, of course, consis-
tent with their working capacity. They
should not be made to work in such
a manner as their physical condition
cannot bear. But consistent with
their physical capacity they should be
intimately associated with the deve-
lopment works, which can provide
them some means of livelihood.

Then, as far as possible, contracts
should be given to the refugees them-
salves, especially small contracts.
There may be some big contracts
which require expert knowledge or
big capital which cannot be handled
by them. All small contracts should
be given to the refugees, either to
their co-operative societies or to
groups of refugees. Purchases should
also, as far as possible, be made from
the products of the refugees. Here I
want to make my position clear. I
know that Orissa and Madhya Pru-
desh have got a claim over anything
that is going on in the Dandakaranya
area. The Adibasis also have a clatm.

Shri Mshanty: What Is wrong with
it?

Bhri A. C. Guba: I shall never may
that any claim of Bengal should go
contrary to or supersede the interests
of the local people. I should never
make that suggestion. But, consis-
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tent with the claims of Orissa and
Madhya Pradesh people, and also the
local Adibasis, I think the next prio-
rity should be given to the Bengal
refugees and, as far as possible, they
hould be nodated and provid-
ed work in the services, in purchas-
ing, in contracts, in fact in the whole
development scheme,

On the 3rd of March the hon. Min-
ister has made a statement in thi-
House about the tractors. I hope he
would in future be more particular
in teking the right tractors. Somc
tractors were taken from the Centra:
Tractor Organisation, some sawing
machines from Faridabad or Nilokheri
and some tractors from the trial
manufacture by the ordnance fac-
tories and they have not given him
good service so long.

1 think much of the delay in recla-
mation may be duc to this. So he
should not consider that this scheme
is just a promotion scheme for the
development of other industries or
for dumping of scraps from other
establishments. It is primarily a
scheme for the development of that
area to rehabilitate the East Pakistan
refugees and subsequently for other
considerations.

Before I conclude......
Shri Mehr Chand Khanna: Before
he sits down [ want one clarification.

Bhri A. C. Guha: I do not want tn
be interrupted.

Bhri Mehr Chand Khanna: Only a
clarification. The hon. Member has
just now said that all those persons
in West Bengal who have not received
any rehabilitation benefits up till now
—he used the word ‘denied’ which I
do not accept and the number was
also given as 8 to 10 lakh persons—
after the camp ended should also be
taken there. The second thing is that
he has said about partially rehabili-
tated families. Could he give me
fome idea about that?
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Shri A. C. Guba: I think 21 or 22
lakhs have been claimed to have been
rehabilitated but most of them are
partially rehabilitated.

Shrimati Renuka Ray: Only par-
lially.

Shri A. C. Guha: | think the Gov-
crnmen! should make proper assess-
ment as to how many of them have
been properly rehabilitated. I would
suggest that Shri Achint Ram and
Pandit Thakur Das Bhargava go and
make an assessment. I do not suggest
any Bengali to be sent there. He may
be partial. 1 would suggest even
Lala Achint Ram alone. Let him go
there. I would claim that on behalf
of the refugees 1 can give him the
entire responsibility. Let him go and
make an assessment as to how many
of them have been properly rehabili-
tated, that is, in the sense of economic
rehabilitation. If they have not been
economically rehabilitated, whatever
the number, the hon, Minister must
take charge of them. By the word
hon. Minister I mean the Government
of India; I do not mean Shri Mehr
Chand Khanna personally.

Before I conclude I should make
one submission. The East Bengal re-
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It is claimed that nearly Hs. 66
crores have been spent so far on the
rehabilitation of about 22 lakhs of
refugees. That means on each refugee
only Rs. 300/- have ben spent, That
cannot be considered a proper amount
for rchabilitation. Sp I would suggest
that either he may take up the matter
with the Pakistan Government that
those refugees who have come or who
are willing to come may be compensat-
ed by the Pakistan Government and
their assets may be transferred or the
Government of India should take
some measures, If the Government
here cannot give them compensation
as in the case of West Pakistan dis-
placed persons, at least they should
try to write off the loans,

Mr. Deputy-Speaker:  The hon.
Member's time is up.

Shri A. C. Guha: I would like to
have two minutes more,

Mr. Deputy-Speaker: He has already
overdrawn by two minutes.

Shri A. C. Guba: You know, Bir, I
am & refugee. I can claim some

fugees have not got any comp
tion. That is a point which the Gov-
ernment should consider. When the
Comp tion Act was p i condi-
tions were somewhat different. That
condition has totally and completely
changed now. The hon, Minister is
also the hon. Minister of Minority
Aftairs. He knows the conditions now
prevailing in East Bengal. There is a
deliberate policy of squeezing out the
minority in East Bengal. He cannot
deny that As a result of that in
spite of the strictness in the issue of
migration certificates a large num‘l:!er
of people belonging to the minorities
are now migrating from East Bengal.
They cannot sell their property. There
is no possibility of that. Those who
have come have also left their pro-
perty behind. What will happen to

them?

sy hy.

Shri C. D. Pande (Nani Tal): He has
been in India for the last 20 years.

Mr. Deputy-Speaker: He should
show as much concern to the refugees
as he claims for himself.

Shri C. D, Pande: The Chair is also
a refugee,

Shri A. C. Gubha: You are discon-
necting my whole trend.

S0 I would suggest that the loams

now pending agminst the refugees
should be scaled down or In some
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cases should be completely  written
off. Let the refugees fecl that they
are honoured citizens of India. Let
them not feel cringy and crafty. Let
them not develop some crafy outlook
as to how to evade the payment of
loans and how to evade their dues to
psychological the Government. This
is a approach which the Government
should adopt. They will not be able
to realise the loans. The West Bengal
Government had made it a8 condition
that hundred per cent the loss would
be of the Central Government. So, it
is admitted that the Government of
India would not be able to  realise
that. So why put burden of this loan
on them? Why make them feel that
they are all indebted to the Govern-
ment of India and all the time trying
somehow to evade this? This mental
attitude of theirs should bce removed
by a gerious approach.

Lastly, I say, that this decision about
the sealing of the border also should
be reconsidered. A large number of
people are still migrating. They may
not be dated in ps but
some provision should be made about
them.
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Shri Aurobindo (hosal: Yes.

In the beginning of 1957 the hon.
Minister said that he would take the
responsibility of about 55,000 families
vomprising about 2§ lakhs people. In
1857 he  could rchabiliate 7,000
families only outside West Bengal.
Till December, 1958, h: gave rechabi-
litation to 4,000 families more. In
1959 he could give rehabilitation only
w 2,000 familics. So the total comes
to 13,000 families out of 55000 fami-
Ties,

In 1957 he announced that he has
got 10,02,000 acres of cultivable land
in Bihar, Orlssa, Madhya Pradesh,
Uttar Pradesh and Rajasthan. Now
his statistics reveal that he has beemn
able to prepare schemes for 50,000
acres only. In 1956 Rs. 2,07,00,000
were sanclioned for the development
of colonies of non-camp refugees. In
1857 the sanction came down to
Rs. 56 lakhs and in 1858 {0 Rs. 48
lakhs only. In many cases the actual
payment of the sanctioned money has
not vet been made though  several
vears have passed.

In 1857 he promised that he would
galise the colonies speedily. In the

Shrl Aurobindo Ghosal (Uluberia):
Mr. Deputy-Speaker, SBir, a time has
come to re-assess the situation that
has arisen in West Bengal on the
rehabilitation problem. Time has also
come to review the Rs, 100 crores
project of Dandaksranya. Time has
also come to consider the activities
of the Rehabilitation Ministry, speci-
ally the activities of our ambitious
hon. Minister, Shrl Khanna. We are
flooded with bulletins full of statlstics
and always a wrong plcture has been
given to us, But from those statistics
T can give you the real informatlon
about his performance.

The hon. Rehabilitation  Minister
took direct responsibility in rehabili-
tation matters in 1957. At the end of
1956 there were 217,000 refugees in
West Bengal. In the beglnrdnz of
1957 the hon  Minister sald. ... ..

An Hoa, Member: In camps.

last three years only 80 colonies have
been legalised out of 140 colonies. He
assured that he would make arrange-
ments for the employment of 9,000
persons by giving financial aid to 19
factories. For that scheme
Rs. 2,45,00,000 were sanctioned. But
out of this amount only Rs. 1,38,00,000
have been granted and only 2,000
refugees have been employed out of
the $.000

1 want to give further examples of
his performance. 441 rehabilitation
centres are sald to have been set up
from the beginning. Do you knuv
how many colonles have recel
financial help and how many are
habitable? Out of 441 centres only
44 centres are fully developed colo-
nies and 24 colonies have been partl-
ally developed. The remaining 373:
colonies have received no help from
the Government and arc¢ quite unfit
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for human habitation. Two schemes
for the development of 373 colonies
were submitted to the Ministry but
only 18 have been approved and 355
have been refused the development
grant. Out of 24 colonies which were
approved for partial help, 13 colonies
have got the money and the rest have
not yet received it. Upto  March,
1859, Rs. 43,71,00,000 were spent for
the camp refugees who are awaiting
rehabilitation for the last eight or
nine years.

Now after spending this amount
the Government has come to the con-
clusion that 70 per cent of the refu-
gees are not entitled to get any reha-
bilitation benefit. In fact from 1947 to
1959 financial help or rehabilitation
was only to the tune of Rs. 19,28,00,000
Out of the remaining Rs. 47,33,00,000
only Rs. 44,00,000 have been spent for
the maintenance of the refugees in
camps, This amount has been com-
pletely misspent for the slackness of
the Ministry in  rehabilitating the
camp refugees. But now he wants to
close down the camps in West Bengal
by 1961. But besides the camp reful-
gees there are eight lakhs non-camp
refugees who are dragging on with a
miserable life in West Bengal.
There are 1 lakh refugees driven
from various camps on different pleas
who are roaming unemployed in
towns and cities of West Bengal.
Half of the 23 lakhs of people who
have rehabilitated themselves on their
own efforts and at their own expenses
arc living on their slender resources.

As regards camp refugees, by 1960-
61 the hon. Minister will not be in a
position to rehabilitate more than
12000 families out of 35,000 families
which he has promised to rehabilitate.

Now I come to Dandakaranya pro-
ject. The Danakaranaya project was
evolved in 1957 for solving the refugee
problem of West Bengal. The Danda-
karanaya project came into existence
because the Central Government took
the responsibility of the 80 per cent
of 3 lakhs camp refugees of West
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Bengal. Now, we have to see if there
has been any progress in Dandakara-
naya since its inception. I do not say
of the progress in paper or in the
bulletins of the Ministry which mis-
lead the readers.

In January 1957 the Rehabilitation
Sub-Committee of the Cabinet made
four decisions. The Cabinet was of
the opinion that West Bengal had
attained the saturation point. Natur-
ally they decided firstly that the
Dandakaranaya area will be develop-
ed so that both the East Pakistan
refugees and  Adibasis can reside.
Secondly, in course of time the area
will be rehabilitated by 40 lakhs of
people out of whom 50 per cent. will
be refugees and 50 per cent will be
Adibasis. Thirdly, an Authority for
Dandakaranaya will be formed in
which the Central Government and
the State Governments concerned
shall have their rcpresentatives. Four-
thly, this area for administrative
purpose will be under the Union
Ministry of Rehabilitation.

So, the idea was that 20 lakhs of
refugees of West Bengal will get the
benefit of rchabilitation in Dandakara-
naya, not 2,40,000 refugees. Subse-
quently the Rehabilitation Ministry
said that their aim was not to make
provision for 20 lakhs of people but
for only 2 lakhs of people. In 1958-
59 the target still came down to 50,000
refugees. Have they been able to
achieve that target even? No, Sir.
The Rehabilitation Minister and his
colleagues decclared that before the
end of 1859 20,000 families will
be provided in Dandakaranya. But
in reality upto March, 1960, only 1500
families have been taken as against
20,000 families. Even these 1500
families have not been rehabilitated
on land and the majority of them are
living in camps in Dandakaranaya and
they are employed in the work of
clearing jungles like slaves without
knowing what is in store for them im
future.
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There were schemes for construct-
ing villages for refugees in Dandakara-
naya. How has it been imp‘lementgr.l?
In 1958-59 the target was for setting
up 28 villages, but not a single village
was completed.  In 1059-60 the target
was for setting up 57 villages, but the
work for even a single vilage has not
yet been started. In 1980-_61 the
target is for sitting up 95  cillages.
During the last three years 25
villages might be constructed.

In the bluc-print  issued in the
beginning of 1958, the scheme was fl?r
reclaiming 1,43,000 acres of land in
five arcas of Dandakaranaya but it
was subsequently reduced to 75,00
acres of land. But till now only 4,000
acres of land have been reclaimed and
trees covering 8000 acres of land have
been cut.

In ihe beginning of 1958 it was
decided that arrangements for esta-
blishing cottage industries will be
made, that multi-purpose farming in-
cluding agriculture and poulty will
be made, that small factories for
manufacturing agricultural implements
will be set up, that vocational and
craftsmanship training centres will be
set up and that educational units will
also be opened. It was also estimated
tmat more than 30,000 persons will be
employed in these works. But not &
single item has yet been implemented
and 18 months have been taken to set
up a Directorate for thls  purpose
Only a saw mill was set up which is
now on the point of being closed
down.

Sir, this is the position about Danda-
karanaya, As regards the policy of
employing persons it was decided that
the refugees and the Adibasis will be
given preference. But I regret to say
that the percentage of refugee em-
ployees is only 12. As regards the
tribal people their percentage does not
come to anything at all. The West
Bengal Government has been merely
an onlooker for the last four years
since 1957. There are  already 28
lakhs of refugees in West Bengal and
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the Minister wants to wind up his
business by presenting 2 lakhs of

refugees tn the overburdened West
Bengal,

The conditions of the refugees who
have been sent to other States are
miserable. The refugees were sent to
Orissa but no attempt was made to
rehabilitate them.

In 1950 after the communal trouble
in East Pakistan Dr. Mahtab promised
to rehabilitate 25,000 refugees in his
State and according to his assurance
35,000 refugees were sent to Orissa
but all of them came back because of
the mismagement of the Rehabilita-
tion Ministry in thuir rehabilitation,
But still about 12,000 refugees are
residing there, Charbatia camp has
been closed and a large number of
refugees sent to Orissa have not yet
been rehabilitated, though a sum of
Rs. 2 crores and 58 lakhs has been
spent for them up to date. Dr. Mahtab
had complained that the sudden
stoppage of grants to Orissa Govern-
ment for rehabilitation of refugees
had hampered the  rehabilitation
works in Orissa,

In Bihar, Batia camp has been

closed though 543 families have yet to
be rehabilitated

In the month of November, Decem-
ber and January, 1791 refugees were
sent to UP, and Madhya Pradesh but

none of them has yet been rehabili-
tated.

This is the present situation so far
the rehabilitation programme is con-
cerned.

Now, Sir, I want to know who s
responsible for thls great bungling?
Who is squandering away public
money in the name of rehabllitating
refugees? Who is gambling with the
lives of 3 lakhs of people besides other
non-camp refugees? With all respects
1 must say that the reponsibllity
lles on the hon. Minister.
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Sir, all the political parties includ-
ing the Congress have strongly
criticised the hon. Minister and made
him responsible. On behalf of the
West Bengal refugees, 1 beg to place
some demands. The first demand is
that Shri Khanna must resign.
Secondly, Dandakaranaya Development
Authority should be reconstituted, and
thirdly, the reprcsentatives of West
Bengal and Andhra must be there.
Fourthly, Dandakaranaya Develop-
ment Authority should be endowed
with more powers and will be directly
under the control of Parliament.
Fifthly, more employment should be
provided to refugees and Adibasis.
Sixthly, refugees should live in unity
and peacefully with the tribal people.
At present the authorities by their
actions are trying to poison the rela-
tions of refugees with the Adibasis
and local Muslims. They should give
up this sinister attempt. No refugee
should be taken to Dandakaranaya
without proper arrangements for
drinking water and a proper supply
of irrigation water must be made
before they are sent there. The pre-
sent camps of refugees in Danda-
karanaya should be replaced by huts.
They must know what is their title.
They do not like to quarrel with their
Adibasi friends because two types of
lands are being allotted, one is Adibasi
land and the other is khas land. Then,
assurances should be given that no
increase in rent will be made.

Rehabilitation should be made not
by driblets of 30 families but by
chunks of 200 or 300 families in order
to maintain their cultural and social
life.

1 would suggest that no refugee
should be taken from West Bengal
before proper arrangements are made.
No doles should be stopped till they
have been rehabilitated. No education
facilities should be stopped. No camp
should be declared closed ill all of
them are fully rehabilitated. More
money should be given for the
reclamation of land to West Bengal
and similarly more money should be
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given for establishing industries in
the public sector in West Bengal.
Lastly, the bainanama scheme should
be reintroduced.

If these demands are granted I
assure the House and the hon. Minis-
ter that we will all support him and
will make Dandakaranaya a success.

Sir, a great philosopher once said,
“You can befool some men for all
times and you can befool all men for
sometime but you cannot befool all
men for all times”.

Shri Shobha Ram (Alwar): Mr.
Deputy-Speaker, Sir, I will confine
myself to three major problems of the
displaced persons of the western zone.
One is with regard to the non-claimant
displaced persons in relation to the
status of their allotments. Secondly,
I would deal the question with regard
to the management of the acquired
evacuee land and thirdly with regard
to the question of p tion which
has accrued to the Meo Biswedars as
a result of the enforcement of the
Rajasthan Zamindari and Biswadari
Abolition Act of 1958,

With regard to the non-claimant
agricultural displaced person, I find
that the value of the wugricultural
evacuee land in possession of the dis-
placed persons has been fixed at the
rate of Rs. 450 per standard acre. The
determination of this value will apply
in three cases: firstly, for purposes of
adjustment of the value of land in
possession of the claimants; secondly
for the purpose of selling the agricul-
tural e land in.p ion of the
local pattedars to the State Govern-
ment; thirdly, for purposes of deter-
mining the proprietory rights to be
glven to the non-claimant displaced
persons.

I do not want to deal with the first
two categories at the p t t,
but with regard to the third category,
I would submit one thing.
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As we all know, agricultural dis-
placed persons mostly from areas
other than Punjab were settled on a
temporary basis. Such allotments
were made purely on a rehabilitation
basis, irrespective of the fact whether
such allottees owned land in Pakistan
or not. There are two issues involv-
ed in this connection, so far as the
displaced persons settled in the dis-
tricts of Alwar and Bharatpur of
Rajasthan are concerned. Firstly,
will the khatedari rights be given to
them without paying any charge of
the land for the simple reason that
their allotments were made purely
on a rehabilitation basis, and that
their claims below Rs. 20,000 were not
entertained? Secondly, will they
continue to remain simply as tenants,
and not be ejected unless they want
to acquire the ownership right by
paying the price of the land in 16
instalments.

Before coming to the first question,
I would like to deal with the second
one, that is, with regard to the status
of these displaced persons as tenants.
‘We know that there is wrong impres-
sion given to the displaced persons of
Alwar and Bharatpur Districts that in
every case they will have to part with
the price of the land, even if they do
not want to acquire ownership rights.
Under rule 63 of the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act, 19564, we have given the
option to the displaced persons that
if they want to acquire the ownership
right, they have to pay the price, but
not in every case. I would like to
appeal to the hon. Minister to issue a
circular to this effect that wll non-
claimant agricultural displaced per-
sons settled in these districts will
continue to remain in possession for
ever without paying any price for the
Jand, but that if they wanted to
acquire ownership rights, they will
have to pay the price of the land.

With regard to the proprietory
rights to be given to the non-claimant
agricultural displaced persons, 1 quite
concede that they should be given
only when they pay the price of the
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land, but if they are not proprietors,
what is the status of these allottees
in these two districts?

The system of land tenurc prevail-
ing in Rajasthan envisages certain
rights even for the sub-tenants. Under
the Rajasthan Tenancy Act of 1955
every cultivator who, at the com-
mencement of the Act, was a tenant
of the land otherwise than as a sub-
tenant or tenant of a khudkasht,
became a khatedar tenant, because the
khatedar tenant has got the right to
transfer his land by sale or gift; he
can effect a simple and usufructory
mortgage of his holding. Not only
that, even the sub-tenant or tenant of
a khudkasht has got the right to culti-
vate the land; he cannot be ejected
except for non-payment of rent or
any act detriment to or illegal trans-
fer of the land. He can make certain
improvements upon his land too.

Such is the condition of the tenant
under the Tenancy Act of Rajasthan.
In the light of this, the position and
status of the allottees should be
considered.

In this connection, I would like to
quote the reply of the Ministry of
Rehabilitation given to a memoran-
dum submitted by the President of
the Rajasthan Purusharthi Sammelan,
which is as follows:

“Although occupancy rights in
evacuee lands have not been
given, it may be mentioned that
as a matter of fact, the allottees
are not being ejected from these
lands and are continuing in their
allotments. However, to acquire
ownership rights, they will have
to pay the price of the land in
15  instal as St omad
above, The khatedar does not
seem to possess any such right of
acquiring proprietory rights over
the land cultivated by him. There-
fore, the allottees on evacuee lands
do not seem to be worse off than
the local persons enjoying khate-
dari rights.”
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In the light of this reply given by
the Ministry of Rehabilitation, it seems
quite clear that in the cyes of the
Ministry of Rehabilitation the status
of the allottees was no worse than the
statugy of the khatedar tenants, I am
not concerned whether ownership
rights are granted to them or not; if
they pay, they will be granted. But
the time has come when it should be
made clear that every non-claimant
agricultural allottee, when he does not
pay the price for conferment of
ownership rights, will enjoy at least
the same rights as the khatedars
under the Rajasthan Tenancy Act.

Now, a word with regard to the
management of the acquired evacuee
land. Since the acquisition of the
evacuee properties by the Central
Government under the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act of 1954, all power of
administration vest in a managerial
organisation of the Central Govern-
ment, It is, however, a fact that the
managerial organisation of the Central
Government has not got the neces-
sary staff to handle the administra-
tion of the land at the tehsil and
village level.  Therefore, it has
become most essential now to see that
the Rajasthan Government is permit-
ted to continue to handle such land,
and the necessary powers under
section 34 of the Displaced Persons
(Comp ion and Rehabilitation)
Act of 1954 should be given to it. No
delegation of power has been made
despite the repeated requests from the
State Government. There is one fear.
It the powers are not delegated, it
might result that the action taken by
the local officers of the State Govern-
ment might become ultra vires in
relation to the administration of un-
allotted land, and might be questioned
in a court of law. Tt is, however,
surprising that in spite of the revenue
officers of the State Government
carrying on this administration even
with the concurrence of the Ministry
of Rehabilitation, there have been
cases in which the officers of the
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managerial organisation have chal-
lenged the wvalidity of the action taken
by the officers of the State Govern-
ment. This parallel system of run-
ning the administration should be put
an end to. [ think the time has come
when power should be given to them
under section 34 so that the officers
might carry on the administration;
otherwise the local officers feel hesi-
tant in carrying on the administration,
because they do not want to lend
themselves open to the allegations of
illegalities or of unauthorised inter-
ference jn this evacuee land. There-
fore, the delegation of the powers
should be made as soon as possible.
While delegating these powers, the
Ministry of Rehabilitation should also
kindly sec that the powers of the
managing officers are given to the
tehsildars, and the powers of the
settlement officers be given to the
collectors  within  their respective
jurisdictions.

Lastly, I would say a word with
regard to the question of the Meo
Biswadars. As we know, with the
adoption of the Rajasthan Zamindari
and Biswedari Abolition Act of 1855.
every Biswedar has become entitled
to receive compensation for the lands
which were in his possession and
which were in the possession of his
tenants. I am just now referring to
the cases of such Meo Biswedars who
have not gone to Pakistan, but who
are here since then in the same dis-
trict. I am glad that they have been
given either the original holding or
alternate holdings, but what about the
compensation for the lands which were
in the pation of the at
the time of the Partition, that is, in
18477 No Muslim or Meo Biswedar
can be divested of his right simply
because the Partition of India had
taken place. He cannot be put at a
more disadvantageous position than
that of a local Biswedar. The Meo
Biswedar is entitied to receive com-
pensation for the land in the occupa-
tion of the tenant, which Is now under
the cultivation or the occupation of
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the allottee or the local pattedar, So
far as the local pattedars are con-
cerned, you may take the money from
them. We have nothing to say about
it. But from whom are the Meo
Biswedars to receive the compensa-
tion? When we ask the State Govern-
ment, they say that the land does not
belong to them, and that it is under
the occupation of the local pattedars
or in the possession of the allottees
s0 they pay p tion. So
far as the Central Ministry are con-
cerned, they say that that is evacuee
land and thus no compensation. I
would submit that the issue cannot be
just put off in this way. The Meo
Biswedar is entitled to receive com-
pensation, when he has not gone to
Pakistan and when he has never left
the district. He is entitled for com-
pensation, just like other Biswedars.
The Central Government and the
State Government should sit together
and finally decide as to the authority
from which the Meo Biswedars are to
ri celve compensation,

1 hope that all these poinis would
he taken into account by the hon.
Minister.

dfen svee Tw Avw (fe):
FATA, § WY §ATHA A OF TN
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arr 2, gafag 3a® 9zt €1 g
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I T FE AT ACAIEI 152
ATEF 2, ITF €W TX T BT WL,
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Shri Jaganatha Rao (Koraput): I

wish to conflne myself to the work-
.ng of the Dandakaranya Project. My
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district of Koraput lies in this Danda-
karanya area. The other day, on the
30th March. I visited the Umarkote
area of the district, and, therefore, I
can speak with confidence and with &
certain amount of authority.

Some hon. Members have condemn-
ed this project as a failure. They have
said that it is a failure of the Ministry
and §t is & failure of the Minister.
One hon. Member even suggested that
the Minister should resign. 1 am
sorry to say that that a correct state
of affairs of the project is not depicted.
No hon. Member who spoke in these
terms had seen the area, the work
that has been donc ete, and, there-
fore, T wish to speak being in a posi-
tion to rebut the allegations that have
been made in this connection.

Shri Braj Raj Singh (Firozabad):
That is always expected of the hon.
Member,

Shrl Jaganatha Rao: I could say so
because I had been to that area on
30th March. I have seen the Umar-
kote area. Six village sites have been
formed. 1 visited three of them. I
talked to the displaced persons there.
I found them constructing their hut-
ments. Some hutments have risen to
the plinth level; some have laid the
basement, and some other displaced
persons have progressed further in the
construction of houses. [ talked to
them, and they were anxious to know
when they would be put in possession
of the lands. None of the displaced
persons that has been there is anxious
to get out. Everyone of them s
anxious to settle down. They are eager
to get the lands; they are anxious to
know when they would be given pos-
session of the lands. 1 told them that
they would be given possession of the
lands not later than the end of this
month. For, about 8,000 acres of land
have been reclaimed, contour bunding
is going on, uand each family would
be given seven acres of land, and the
displaced families have to build their
field bunds and make the land ready
for cultivation. The monsoon will set
in by the middle of June. Therefo:e
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there is every possibility of every
displaced family getting land, and
they can proceed with the agricultural
operations this year in right earnest.
They were happy. Such of them as
are there, and with whom I had a
ialk, were contented, and they were
only anxious to get the lands so that
they could settle down, because, for
the last twelve or thirteen years, they
have been leading the life of nomads,
as they have been moving from place
to place. Thercfore, they are only too
anxious and too glad to know that
they have been settled on land, where
there is every possibility of their get-
ting the land, so that they may lead
the rest of their lives in contentment.

This scheme has been condemned
on the ground that there has been
fallure of the project, because so many
families, which the hon. Minister said
earlier would be taken, could not be
taken there. But we lose sight of the
fact that there are inherent difficulties
that beset projects of this kind. This
area is mainly a forest area. There
is lack of communications, lack of
man-power, machinery and so on. But
all the difficulties have now been
overcome, and we have turned the
corner. The work is in  progress.
Only, it has to be accelerated, so that
the families that are there in the
warious camps could settled on the
Jand before the monscon sets in.

I am personally convinced, having
gone there and seen the conditions
myself, that there is every posasibility
of achieving the target this year. The
displaced persons who are in work-
centres are now put on work, excava-
tion of tanks, renovation of tanks,
sinking of wells, and road-work and
so on. Therefore, they are getting
every opportunity for work. Every
adult member of the family is getting
wages, and whatever deficit remains
is made up by what is called the
transitional allowance that is paid to
the families. Therefore, there is no
difficulty for their livelihood.

1 have seen also some of the villa-
gers carrying on some petty trade
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They go to &8 weekly 'hat’ in a place
calleg Navrangpur; they purchase
vegelables and sell them in the
colonies. Some of them ure carrying
on petty trade also. Sowe of them
purchase fowl and scll them there.
They are getting thomselves accus-
tomed to the conditions. It is said
that these displaced persons should be
put on work. Certainly, they are put
on work, and they have even got a
system called the group leader sys-
tem. A group of displaced persons
with a group leader are allowed to
carry on some petty contracts in regard
to earth-work and collection of
metal.

In this connection, I would say that
there is no need to bring in contrac-
tors for doing this work of metal
collection or earth-work there from
outside the area. [ understand that
cne contractor from West Bengal has
been asked to undertake a contract
for the collection of metal for the road
from Umarkote to Amraoti which is
just 20 miles in length. I see no
reason why the displaced persons and
the local Adibasis should not be given
this privilege and the benefit of this
work.

Regarding health, measures  are
taken—several mobile units are in
operation. In this connection, I wish
to point out that the Chief Medice!
Officer of the Project, it seems, want-
ed some trained nurses, and the civil
surgeon of Koraput had with him 20
trained dayis and he offered to give
them, but the Chief Medical Officer of
the Project would not take even ten
or five of them. It seems he is await-
ing the applications from the Employ-
ment Exchange at Calcutta, After all,
the nurses need nut know the langu-
age; after all, it is not the language of
the nurses, that soothes the patient,
but the healing touch of the nurse
that gives relief to the patient. I do
not see why these five or ten daypis
who are available at Koraput readily
should not be taken.

Another difficulty at the present
moment in that area is that hospitale
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have not been constructed. There is
just a small hospital at Umarkot:
with a six-bedded ward, The mobil:
units are getting these patients and
dumping them in this hospital, and
the local doctor is not able to cope up.
I would suggest to the hon. Minister
that till the hospitals are constructed
according to the Plan, the existing
hospital at Omerkote has to be ex-
panded, the supply of medicine has to
be increased, so that the doctor wha
is there can look after not only the
displaced persons but also the local
people for whom he is there,

Regarding engineering works, I
have a word to say, The progress of
engineering works is not very satis-
factory. It is very slow. There are
several building roads and bridges
‘which have to be constructed, but are
not being taken care of. I understand
that the Chief Engineer there, I think
Shri Bandopadhyaya, is not very co-
operative, or is creating difficulties to
solutions, [ have a feeling that
history may repeat itself. The condl-
tions and difficulties that be set Mr.
Fletcher are still there. I have a feel-
ing that Mr_ Johnson, the Administra-
tor, may go the same way as Mr.
Fletcher did unless they are set right.
So I would request the hon. Minister
to take note of the situation, go there
and live there the whole of May and
wee that the work is proceeded with
in right earnest, the families that are
there are settled on land so that the
-scheme would be a success

A word about the Adjunis Thu is
an int
The Ad.lmis are mtll.!!d to 26 per
cent of the land. It is true as the
Collector of Koraput told me that
more than 1500 acres of land had been
ullotted for them, But mere giving of
the land to Adivasis is not enough.
They should be given the same facili-
Ues as DPs are given. They should
also have huts or homesteads as are
baing given to DPs, so that there
would be no discrimination and all
live happily as member: of ane
Tamily.
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In this connection, I would say that
hon, Members from West Bengal in
this House or elsewherc need not get
worried. They can leave the care of
these DPs in Dandakaranya to the
local people who are prepared tn
share their joys and sorrows. The leas
interest others take in the DPs who
are there, the more happy will the
DPs be.

S8hri Mahanty (Dhenkanal): My
State is very vitally interested in the
progress of the Dandakaranya project,
Coming to the demands of this Minis-
try, one fcels that it is not merely =»
problem between the Government of
West Bengal and the Ministry of
Rehabjlitation. It is not a problem
between the East Bengal refugees and
the Government of India. It is basi-
cally a national problem in its range
and a fn its intensit
My only grlevance is that this debltt
has, to a certain extent, been pulled
down to a personal level, This could
very well have been avoided, while

consldering jssues of momentous
sentimental, human and national
importance.

The tact has to be remembered by
all concerned that this misery-ridden,
misgulded, sometimes unguided,
humanity whom we call refugees are
the very foundati of our freed
In their sweat and tears,

in their
sufferings and sacrifices our indepen-
dence has been consecrated, There
fore, while considering their pro.
blems, cmehasl.obﬂnsmbearmn
these a symp jeration and
human- kindness. We could have done
well in avoiding personal references.

In thig context of rehabilitating
these displaced persons, the Dandu-
karanya Authority was concejved as
late as 1856. Beforc I deal with the
Authority itself, I would verture to
submit that the way in which it was
constituted, ¥ was bound to be a
failure. We have created an autono-
mous body wielding powers which no
sutonomous body in this coumtry s
wielding. It can  sanction projects
costing upto Rs. 40 lakhs without
Minister, without
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referring to the Parliament. It could
appoint incumbents to posts carrying
Hs. 1500 per month—which the Minis-
ter does not know and the Ministry
does not know. It could create posts
varrying a maximum  salary of
Rs. 2000 per month. It had a special
dispensation regarding purchases and
placing of orders. 1 would like 1o
know how this body could come to
exist, a body which was a  direct
challenge even to the limited, trun-
cated parliamentary control with
which we are acquainted. No proce-
dures were ever laid down. INo rules
of business were ever framed. There-
fore, you find this body with Rs. 100
crores 1o go round entrusted to &
number of officials who naturally
worked at cross purposes. It is time
that this body was disbanded and re-
constituted on a statutory basis clearly
delimiting its powers. We cannot
allow a handful of officers, whatever
be their integrity, being  entrusted
with a project costing Rs. 100 crores
without anything clearly lald down.

Having come into existence, I could
have even considered this Authority
us desirable, had it conformed to the
basic stipulations. Here T would
repeat that the Ministry had pretty
little control over this. It was prc
grammed that 5,632 families would be
sent between 1st November, 1059 and
31st March, 1960, But we have been
able 1o send only 1,464 families cnn-
sisting of 8,000 persons. We thought
of land reclamation and so far 13,000
acres in Umerkot and 36,000 acres in
Parlekot had been acquired. As
against these, only 7,132 ucres have
been reclaimed, if I am 1o rely on the
flgures  supplied by the Ministry
figures about which I have my
grave doubts. According te a note
which was circulaled in December, if
1 calculated the lands which had been
reclnimed, it came to aboul 5,000 odd
acres. In terms of another ncte that
has been circulated in the month
of March, it comes to 7.1%" acres. Be
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that as it may, even in the crse o
land reclamation, we will finu  that
there has been a serious shortfall. For
that, I believe the Members in cLurge
of Agriculture and Engincering have
to answer, as to why there has been
this shortfall.

Coming to small scale industries,
much has been said about it. The hon.
Minister will agree that in the scheme
of small scale indusirics, the dhonki
still occupies the pride of place. With
dhankis the Dandakuranya Authorhy
is thinking of rehabililating the
refugees.

An hon. Member: What is dhanki ?

Shri Mahanty: Dhanki is the thing
with which they pound rice,

1 venture to submit that there has
been a failure in the dischacwe of
responsibility. I am sure tue feilure
is not so much on tne part of the
Ministry as on the Ikndakaranys Pro-
ject authoritics. It i. time encugh nll
these gentlemen were shown their
proper place and mich wjth a hitle
imagination, with drive end a
little morc sympathy and sense of
responsibility were put there.

Why do 1 say this? It is because,
as | said in my preface, it is not an
administrative problem. It iz basical-
ly a human problem. How has that
human problem been tackled? 1 have
got an annexure before me  which
giveg details about construction and
building works in progress under the
engincering units in the project, The
total estimated cost of these works is
Rs. 87,24,000, Most of this money Is
for residential dation  for
officials at Jagdailpur and Keraput for
staff on working centre etc. On the
other hand, what is the provision for
the people, those who are going ihere
for settlement? They are living in
conditions which are little short of
primitive.

The time at my disposal is short.
So 1 am not going to dilate on it
Otherwise, 1 could have told you
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what sort of exploitation has been
going on in Danakaranya. A match
box costing 6 nP was sold for 12 nP.
One refugee was exploiting the other.
It has been said that work should be
given to the group leaders. But do
you know that contracts given to
those group leaders meant the worst
exploitation which most of the old
type contractors could not imagine?
1 need not go into it. But I want
once again to appeal to all concerned
that it is time enough we eschew that
kind of attitude towards this  very
fund tal and } probl

I have a feeling that we have
traded all these days in human
misery. I can say that at least from
my experience of the refugees that
came for settlement and rehabilita-
tion in my State. Instead of appeal-
ing to the inner urge and instead of
appealing to the human dignity in
them, there were people, men placed
in responsible positions, who taught
them how to cringe before adminis-
trations and how to b:g money. This
kind of attitude has been generated
in them—no work, nothing, and liv-
ing on doles. I may be forgiven if I
say thal it is not a fact that the East
Bengal Refugees have not received a
fair deal. They have received doles
to the extent of Rs. 4371 crores till
March 1959. After having spent
Rs. 41 crores on these doles, it was
found out that 70 per cent were not
cligible. 1 would beg of the House to
consider who paid these Rs. 41 crores
to these non-eligibles. It was, cer-
tainly, not Shri Mchr Chand Khanna.
1t was, somebody else. Let us not
forget that the State Government of
West Bengal has a direct responsi-
bility in this matter and no kind of
parochialism or pettifogging is going
1o climinate that responsibility and
the country would like to know who
was rtesponsible for  these Rs. 41
crores being paid to men who were
not refugees. Dr. B. C. Roy has a
case to answer and I am sure he has
<courage enough to answer this
charge.
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Grants were paid to the East
Bengal refugees to  the extent of
Rs, 1928 crores and loans to  the
extent of Rs. 47'3 crores, which s
again going to be commuted to grants,
for, these loans are not going io be
realised (Interruption). 1 would like
know how much has gone to the men
who are genuine refugees, ‘There-
fore, let us not try to trade in human
miseries and try to find scapegoats to
hide our own acts of commission and
omission.

Then, 1 would say that as far as
these refugees are concerned mnone
could be dcarer than they to us, But
let them not try to think that these
80,000 sq. miles of land in Danakar-
anya carved out of Andhra, Madhya
Pradesh and Orissa are going to be
the exclusive preserve of the displac-
ed persons from East Bengal.

An Hon. Member: Nobody wants
that.

Shri Mahanty: It has been said that
nobody wants that. Bul if you want
milkmen, if you want rubble collic-
tors all from Bengal, then, are you
going to make us refugees, The fact
hag to be remembered that we are
releasing 146,000 acres of wrable land
and large forest wealth is also com-
ing under it. If we will have no-
thing to do with that and if all the
jobs should go to you and all the
services should go to you and even
opportunities for developing are 1o
be given to you, I beg to differ.

I would conclude with this. The
fate of this Ministry is hanging in
the balance. It is time that this
Parli t gives ideration to the
employees of the Ministry. Somctime
back the Speaker had said thal some
steps should be taken whereby these
employees are absorbed in the various
departments of Govrrnment. But I
am told that there is a sort of a caste
system which has come jnto play in the
meantime; becausc they come from a
lower rank hence they could not he
portals of the
Secretariat . It is a very bad
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attitude. The Parliament and the

Cabinet should consider how best to
absorb them.

Shri Ajit Singh Sarhadl (Ludhi-
ana): Mr. Depuly-Speaker, Sir, I am
gald that 1 have another opportunity
to speak on the western wing of the
Ministry of Rehabilitation, When I
was speaking last year 1 said  that
despite all the efforts of the hon.
Minister and his  Ministiy to ligui-
date the western wing, it would be
difficult for him to do so, for, the
problem is so colossal and huge that
it would not be easily solved. I would
repcat the request 1 made on the last
occasion that it would bz in the fit-
ness of things that a committee be
appointed to go into and assess the
achievements of the western wing
of the Rehabilitation Ministry, and
see where the things ar: left. At
that time the  hon. Minister was
pleased to stat: that he had  sent
letters to his colleagues, the State
Ministers and that he would be hold-
ing a meeting at Srinagar thereafter.
I hope he would have come to the
conclusion that really there are some
features of rehabilitation which are
left undone.

1 would also like to know what has
been the opinion about the liquidation
of the Ministry from the side of the
State Ministers and what has been the

pinion of the Regional Settlement
Commissioners on this issur whether
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“The break-up of this amount
is Rs. 5620 crores in cash, Rs.
50'53 crores by transfer of pro-
perties.”

If out of the evacuee pool of Rs.
100 crores, Rs. 50'53 crores have been
transferred, this clearly indicates that
nearly Rs. 50  crores—or Rs. 4947
crores still remain.  Se, it is incon-
ceivable that there are only 36,000
applications that remain to be satis-
fied, while half the pool of the evacuee
property of Rs. 100 crores still awaits
tranfer to the claimants and others.
Therefore, 1 submii that the figures
that are given are not  absolutely
correct; they ar: rather misleading
and the problem still remains.

On this I will only submit the case
of Delhi as an illustration. Here 1
find that out of a total of 89,000
applications for comp-nsation, so far,
14,000 remain absoultely untouched.
Nearily 15,000 others have been given
statement of accounts. It means thai,
as you would appreciate, the real
work starts after the finalisalion of
the accounts particularly in the light
of the policy of the Hehabilitation
Ministry that the Regional Settlement
Commissioners  have to allot the
property in virw of the statement of
claims if the claimants do not
themselves come for purchase of the
evacuee property. Therefore, the real
work would start only now. In the
case of Delhi, out of 9,000 compensa-
tion applications, 14,000 yet remain

hanlutel hed

the Ministry can be so easily liquid
ted.

Leaving that aside, from the figures
that have been given in the report
I find that out of 4'85 lakhs displac-
ed persons who have filed compensa-
tion applications up to the end of
December 1958, over 444 lakh clai-
ments were paid compensaliun  amo-
unting to Rs. 126'84 crores. I believe
that this flgure of 4-4 lakhs includes
those also who have been given a
statement of claims. If that is so—and
I belive that is eorrict—because
simultaneously with this I find this.

ly unt i; in the case of
15,000 only statement of accounts have
been given and in the case of another
10,000, they have been partly satisfied
and 50,000 have been fully dealt with.
Does it not show that only half the
work has been done and half still re-
mains? I will not dilate on this point
because my time is short and I will
come io some other points.

Another point which attracts my
attention is this that if the hon. Minis-
ter wants to have the Ministry liqui-
dated he should do it calmly. Where
he has done so much for the refugees
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he should continue and hasty steps
should not be taken.

I am grateful to the hon, Minister
for the report in which he says that
the refugees outside Punjab would also
be conferred permanent rights. That
is a very good achievement and I con-
gratulate him on that.

15 hrs

In this connection, I would draw
your attention to one thing. At the
time of Partition and subsequent to
it, about 47 lakhs of pcople came
from West Pakistan  as refugees.
They went throughout the country
and spread themse'ves. Many of the
people went away to UP and a very
large number of people are settled
there, on their own initiative, energy
and stamina. They have been able
to rehabilitate themselves to some
extent. In onc case, about 20,000
families were involved. Some of them
belonged to your district in  West
Pakistan—your former district  in
West Pakistan. You were kind
enough—as you always are—to lake
up the just cause of thsee 20,000 fami-
lies. They settled themselves in the
Naini Tal, Pilibhit, Bijnor and Ram-
pur districts of UP. They went as
refugees. They occupied the Gov-
ernment bhanjar lands. I am not
supporting those rare cases though,
who toock forcib'e possession of lands.
But a very large number of the dis-
placed persons took up the bhanjar
lands and reclaimed it, investing a
lot of money and rehabilitated them-
selves and increased the production
of the country and of the State. Now,
under an Act passed by the UP. Gov-
ernment, the UP. Public Lands
(Eviction and Damages) Act of 1959,
they are being ousted. I am glad
that you had been pleased to take up
the noble cause as you always do.
But the reply that was given to you
by Dr. Sampurnanand, the Chief Mi-
nister of Uttar Pradesh, was the most
disappointing. When he replied he
referred to them and equated the
Jat Sikhs, Kamboh Sikhs, Rai Sikha
a8 criminal tribes. This is besides the
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main point I want to deal with, and
leaving that aside, there are three
issues which need consideration and
arise pertinently.

These persons are displaced per-
sons and they have been in posses-
sion of the Government lands for the
last 12 years. They spent huge sums
and reclaimed and improved the
lands and thus contributed to the
welfare of the State. It is the policy
of the Rehabilitation Ministry to re-
gularise such possession. But why
is an exception being made in  this
case? In this connection, I am glad
to say that an hon. Member from
Naini Tal, Shri Pande, had seen the
Minister also in 1956 and he was
given an assurance that it would be
regularised.

Mr. Depuliy-Speaker: The Thon.
Member's time is up.

Shri Ajit Singh Sarhadl: I have
tuken seven minutes and 1 shall take
a litt'e more.

Mr. Deputy-Speaker: I have rung
the Bell after eight minutes.

Shri Ajit Singh Sarhadl: [ will try
to be as brief as possible and the
hon. Minister will allow me a little
trespass in his time.

Now, that is the first issue. The
second is the country's one. The re-
fugees have spread  themselves
throughout the country. Thes¢ peo-
ple are landless. They never sought,
nor were they given any Govern-
ment help. They themselves reclaim-
ed the land. They are also landleas
people. But why in their case an
exception is being made and they are
being shunted oul?

The third issue iz this. The refu-
gec problem is not a State problem;
it is an all-India problem and it has
been dealt with in that manner, Why
should the U.P. Government make
a discrimination between their land-
less people and the land'ess people
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going there from this side? Dr. Sam-
purnanand says that the Punjab Gov-
ernment should deal with this prob-
lem. I am afraid he is very much
mistaken. If we want emotional in-
tegration of the country and the one-
ness and the in egrity of the country
to be strengthoncd, there should be
no discrimination of this kind. I hope
the hon. Minister would deal with it
and see that these people who are
thrown on the road would not again
be displaced by their own country.

Now, I would draw the particular
aitention of the hon, Minister to the
application of rule 65. He is aware
of the decision of the High Courts
of Bombay and Rajasthan. There
are about 5,500 applications lying from
the people who had non-substantial
houses. I have received many letters
from the people that these applicants
are not given any grants........

Mr. Deputy-Speaker: He should
now conclude.
Shri Ajit Bingh Sarhadi: Two mi-

nutes.

Mr. Deputy-Speaker: No two mi-
nutes.

Shri Ajit Singh Sarhadi: In that
case, 1 endorse the remarks of the
hon, speakers who have espoused the
cause of the 8,000 cmployecs of the
Rehabilitation Ministry who are to be
turned out, The hon. Minister should
take up with the Home Ministry the
policy of no further recruitment by
the Ministrics and see that these peo-
ple arc absorbed. Similarly, I also
plead for the Faridabad people where
the va uation of the house was ori-
ginally put at Rs. 18,000 and the
valuation has now gone up to about
Rs. 43,000, The interest and other
charges have been  accumulated. I
hope that these points will be taken
into consideration by the hon. Minis-
ter. With these words, I commend
and support the Demands of this
Ministry.
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Mr. Deputy-Speaker: Shri Baner-
jee may have a few minutes.
Shri 5, M. Banerjee. (Kanpur):
Ten minutes.
Mr. Deputy-Speaker: It is very

difficult.

Shri 5. M. Banerjee: Sir, I shall
confine my speech to my two cut
motions: one relating to the failure
of the Ministry in Dandakaranya
and the second about the ab-
sorption of the retrenched em-
ployees. You remember that an ad-
journment motion was moved in this
House and 1 pleaded that 200-300
employees were likely to be retrench-
ed on 29th February, 1960. As far
as my knowledge goes, about 300
have a'ready been retrenched and
with the winding up of the Ministry,
abou! 7,000 people would be re-
trenched. Apart from the non-gazet-
ted staff and the lower and the
upper division clerks, the settlement
organisation comprises 280 gazetted
officers. 40 are class 1 and 240 are
class II. With the best of cfforts
only 87 or 90 lower division clerks
have been absorbed under the De-
fence Ministry. The Defence Minis-
try was kind enough to interview
more people and they wanted to ab-
sorb about 180 employees. But even
today they have not been able to take
even 100. It is time that the hon.
Minister considered whether there
was work for them in the Ministry
or not. 1 am subject to correction
but if the figures 1 quote are correct,
there is enough work and thesc peo-
ple can be retained for another month
or for about six months more till
they find alternative employment.

The summary of the work relating
to evacuee property, etc. is here. The
total number of saleable properties
comes to 5865 in Delhi of which 1992
still remain untouched. Of the 5138
allottable properties, 2559 remain un-
touched. Of the 1476 located in pre-
dominantly Muslim localities, still
1382 remain untouched. 1900 are
still non-evaluated and 2097, unac-
quired. 9930 cases of evacuee pro-
perties remain untouched out of =
total of 16,464.
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I want to impress upon the Minister
by these figures that there is con-
siderable work and retention of these

ployees may be possibl 1 would
request him to consider whether the
notice period can be extended and
whether these men could be absorb-
ed in the various Ministries. The hon
Speaker of this House was kind
enough to form a committee and one
meeting was held under the chair-
manship of my hon_ friend, Shri Ajit
Singh Sarhadi. It passed a resolu-
tion and r ded unani ly
to the Home Minisier that there should
be no ban in employing persons from
the attached offices in other superior
offices of the Secretariat. We should
like to know what the hon. Minister
has been doing or is doing to absorb
these men.

A lot has bren said about the
Dandakaranya scheme. What was
the aim of that scheme? The man-
ner in which the official activities are
conducted in Dandakaranya leads to
large-scale wastage of funds. The
hon. Minister or his Deputy may say
that T have not been to Dandakaranya.
Last timc when I spoke, I said my
fear was only that this Dandakaranya
project might not be added as an-
other scandal to the series of scan-
dals or chains of scandals.

Sir, in Dandakaranya funds have
been misused. It is a question of
extravagance. My information is that
a sum to the tune of Rs. 70 lakhs to
Rs. 80 lakhs has been misused. 1 was
rudely shocked to read the news-
paper report on the statement given
by one social worker, an ex-revolu-
tionary gentleman, Mr, Sushil Kumar
Banerjee. He has written to the
Prime Minister thricee. He wanted a
reply from the Prime Minister. He
is ready to place all facts before the
Prime Minister and discusg this ques-
tion of Dandakaranya.

Sir, I want only to mention this.
It is high time for the hon. Minister
to think whether it is better for him

to resign gracefully and peacefully,.

because a time may come when peo-
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ple may force his resignation. With
all my respecits for the hon. Minister,
for the Herculean job he has done
to sclile down those displaced per-
sons, I would only submit that this
Dandakaranya projert is nothing but
a bundle of failures.

The ex-Finance Minister had to
resign from his post because he was
said to be involved in a transaction
of Rs. 1,25,00,000. Here iz going to
be 8 transaction or a project worth
Rs, 10 crores—ultimately it going to
cost Rs. 100 crores. Therefore, it is
high time that he resigns. After all,
he has served the displaced persons.
It is a question of unemployment. I
know unemployment is u very bad
thing, but I am sure with the pre-
sent Prime Minister in the country
he is going to be employed. I feel
it is high time that there should be
resignation of the hon. Minister, I
am not against him. He has done no
harm to me.

What happened in Bengal? Is  he
going to answer those charges made
by wvarious representatives of vari-
ous parties in the West Bengal As-
sembly? He has returned from Cal-
cutta and he says: "We have patch-
ed up everything, everything is good."
He wanted to play between Shri
P. C. Sen and Dr. B, C. Roy. He want-
ed to play between the Opposition and
the Congress. He wanted to gather
support from somec group or many
groups. Unfortunately, he has miser-
ably failed, and it is high time he re-
signs. If Shri Lal Bahadur Shastri
could resign because of a few acci-
dents, if Shri Ajit Prasad Jain could
resign so gracefully because he could
not solve the food problem or he
thought it should be handed over to
the other Minister, why should he
stick to these things? I do not know.
Let him resign. Let him resign and
establish that he has done a good job.
Again we will pass a resolution, pass
a vote of thanks and ask him to con-
tinue as Minister. He has miserably
failed. He has failed in both ways.
Sir, this is my honest submission,
rather a brotherly advice to the hon.
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[Shri S. M., Banerjee]

Minister, that he should resign grace-

fully and peacefully. T | 9 = 5wt ﬂ'@' "

e FHA a7 fr man, & fe
O greAfaae ) a1 F19 F@TE |
9 & +fr AT &g FT qEE o warfodt

Mr. Deputy-Speaker: We have al-
ready exceeded the time. If  Shri
Braj Raj Singh insists on having some
time, he may speak for five minutes.

t wx an feg (fFOwEE) :
guremer wEPET, § &1 AT F2AT AEATE |
T aTe Al ag e qate wareg &
AR a7 §HE 1 wAArd FH07 T A
%, 9% a7 § AOFN &1 ANATGET
Far=re FAT =i ) W ag fegfe g mT
f& g% oo ®4f &5 v T g, AT
morga: g e Foarm A 9
e g g 2 s tea Hamw aw
§37 g wrafagi &1 mft 96 T
AT &1 A WATAT A gA AW
¥ad wE gl G # W o Ry
s wfi e A a=rd ) a7 aw G aEw
% af wmEr 1 fagd  faetoamw
fafrezvd @z a@ &4 f§ gae
RAFT AT A HTARG a9 10§,
HEAT-HET W a9 a0 # | TE
fopert wie=d ¥ a9 & w1 gt
¥ gq ooy F A g fF oF wArAg
Feaarlt gl § A A1 A £
& wowat § fr v Afrwed gw W
g7 aefarEs faert aem 9 @
HAET T [ FHATE AT AT @ &, T
9T WA § 91 w1 §Aey q, a5l
oy 7z &, weT s famramd o

gl a| & FvewTwn garfd
® F ¥ FgA0 AEATE | AT Awa
b 5 sewrom i A7 AT oF
sy aw g &) 3 wqifEr &
famior w et ¥ afeardz &1 o9
agf & W gd At § AfrAEE oW
wrf foag 7 2iwmramar & fE
carfsr wefier AT AT, IAE fee
wfr s § faem w7

F ATy § 8 Wivege N T 8 | e
AT AT qF & qG FH FC qHAT 3,
F1 g v TF awdg ¥ AR #1
T ¥l ®% wwar g 97 fafaeedd =
I F A H qar aF A A qww
# a8 wrer fF 5w o ¥ warfEr
T 4y k3, o wed g A
SAFA FT faFr F00 , e g9 ¥
ot #YE w74 @ ) Fafes e
q 5@ At § it wfvw Az agee fem
& 99 & aamar v @ fE o e
FTEATHA T (ot SRTFTHIFCRE
#1199 ¥ mpamfEy an g, 4 dmev am
FTIwE | WA A4 ag & fF gor
§¥T 0,033 nFT WA A arew &
T RE | v g femmw wd R o
G ¥ fverlY softr A 8, A gw o
& fr a1 oy ool oF Jee § At
Ao ag Laus AT FT 30 A, 185
% aTet g 1§ 7 e F frgem
™ avg ¥t fegeadt & fod qac
ERTT WEF TOW &1 5 H Wi i,
13 1 = 7 ow dvew fae mer
oFT s ) A, & o\ g ?
TH WA WF § F3 0FF IHEA A
FIETA T FTH GATAT 9163 & | TVEEHTCT
# gH A1 §G FT G § IF § I SWH
1 T IW A | WA T R
7 Rem g, @t T A dveT & 3y W
€1\ W A qEET ¥ T S
TR | EUEETOY AT # ag
waFAAT, FAIL FW A Wt AHI 9
gt &, formr 3 St @1 et & T g
a7 @ T 8, I ¥ wd F e
¥ gt 3w & fad w=® & A
T FHY W7 T § s warf
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#Y T HA FT &R KT F7 90127
79 U 3 § e s amew Wi g
wfwwfai # wim & | w1 w77 AT
t 5 = ammm W gEt il
I wEdE g G & | T I F HAOwg
GFagram A aft eR Az AT A F
7z frde w3 A g oy At
fergeam & e o & GF F A
7t & | @z vF qagy fafy & fr gy
WFHT WYY & HIAT F1 A FT RO
7Y TE W AR 97 w1 WA g
wug o7 T ¢ fr e warfaE &
X qfen® a9 ¥ fear o, 9 0w w0
w1 Gl A w2, faar feely 4% &
F* G qgT 9T At w7 =47 fFAr o1 @0
£ 9% # 97 §7 F fawrw whv qo-
fodt ¥ qreRTqTR § T ard ) W
FIE *0F FF 91 T §, IH A #rE
IR AET & WT & | AR I AT ferAy
wfaerr 75 &, 99 ¥ § 27 vw Sfaer
*1 A uwT FHE 37 w7 fa=wre e
AT ET & 1 & qg A W g 9w
T % 99 {78 FeAT R 1 A AOF
ST & AW 10,037 UFE AW F A
2,080 UFT wifzarfeal & fod &
o9 ® fear s 1 7 g8 weem
#t am 2R agag fear o mm @
& @ & ys3z  dfiElw
ey faeter (AT Wi gr &7
FW e fmiRe 37 da@ amEAr
war g fs % fag grafe wamaw
fordee & a1 ot A wOET
oz &, afewsdt @ Tt W
¥=m e § o w1 G 8,
arofeasfl AmE wvET W I@Aar
o H AT e i) At
Y am I fawr K amaw gRf

W oA rgrmn f feoag
siaifeai & gy aodes dmfaai o1

CHAITRA 23, 1882 (SAKA)

for Grants 11306

F 7@l wrwwat fe qg AT A G
ar o § fe o I § W e
AR § | & gt o f fafre
TERT qZ AT AHIE K w7 @ F a1 feey
o FTOw & | owIT W@
T 45 o wrraT & ff qowToog § A
T g, A 2o & whrer & fr ag
A T ;AT GOy | qg A A
=ifem | @t 47 & wrfearfaal §
fq 2, wegi wifmt @@ gu d
AT A% TgAT F957 4F & FF g7 Je
arfe s 9a &% et ®r o g ar
& & gawer g fr o fauw | 39
T frar a1 @) F gAwar g R
T wr mar & fF gvswrom ATty
# warn fear @@ Wk e g
TOF @ 59 57 %1 fare feay Jd w0
Tt @ & faenfwwt o gredeard
awi 97 fear ang

Mr. Depuiy-Speaker: The hon. Mi-
nister.

Shri M. C. Jain (Kaithal): Sir, a
few minutes may be given to me,

Mr. Deputy-Speaker: I am very
sorry. 1 have alrcady trespassed into
the other Ministry's time.

Shri Mehr Chand Khanna: Mr. De-
puty-Speaker, Sir, I have listened to
the apeeches since last evening with
greatl attention and respect.  Certain
observations have been made  about
me and I do not want to go Into
them. It has also been imputed that
possibly there are vital differences
between the policies that are being
pursucd by the Government of India
and the State Governments, I enly
wish to say that as far as I am per-
sonally concerncd, for the last 12
years I have becn associaled with
this Minigtry, either as an adviser or
as a Minister, and leaving aside Shri
Jawaharlal Nchru whose association
with the External Affairs Ministry
may be longer, I do not think there
is anybody clse in any other Ministry
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who has been associated with a Mi-
nistry for such a long time,

From the very first day that 1
joined this Ministry it has been my
honest endeavour to see that the
unfortunate persons—I am glad Shri
Mahanty paid a very high tribute to
them—who are the victims of parti-
tion, who sacrificed their all in the
cause of the independence of  the
country were rehabilitaled, and  to
see whether I can honestly and con-
scientiously render any service to
them. A Minister, whether he lives
in office or he goes out of office, is
not very material. It is the policy
that the Government pursues or a
Minister pursucs which has o be
either accepted or rejected.

There was a time when we started
in very humble surroundings and in
very humble beginnings in the M-
nistry of Rehabilitation about ten to
12 years ago. We have achieved
great heights. Perhaps it may be
correct that our performance in the
eastern region has not been so good
as in the weslern region, whatever
the reasons may be. But we have to
see whether the Government, which
is in charge of the country today, has
spared any efforts, any pains or any
funds to tackle the problem which is
considered human. I have never gone
into narrow limits, Whenever I had
an opportunity of consulting either
a Member of this House, of this party,
or that party, I have done so will-
ingly and cheerfully because the in-
tention throughout has been to see
that the human suffering is alleviated
and the problem solved in the short-
est possible period.

Human gacrifice cannot be measur-
ed in terms of money. So, I do not
want to say that this Government has
spent so far Rs. 330 crores on the re-
lief and rehabilitation of displaced
persons from Pakistan. It may be a
big sum of money in the context of
our loans, our borrowings, our poor
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economic conditions and so on, but
taking into consideration all that
these refugees had to suffer and ex-
perience, 1 am prepared to say that
as a refugee myself, that I wish we
cou'd have done a little more. But
one thing has to be remembered.
What I wish to place before this hon,
House is this. Schemes are not for-
mulated by the Government of India;
schemes are formulated by the State
Governments. Schemes are imple-
mented by the State Governments.
Our duty is to make funds available.

May I tell the hon. House that as
fur as the eastern region is concern=
ed, 100 per cent of the funds, whether
by way of relief or loans, are made
available by the Government of India.
100 per cent losses are borne by the
Government of India. Whether the
expenditure is infructuous, whether a
particular scheme fails in a particular
State, whether the loans are given
through touts or whether the loans
are given in drible!s, the ultimate res-
ponsibility for bearing the losses is
that of the Government of India, and
the ultimate responsibility of the un-
fortunate Minister of Rehabilitation
is to face the Parliament, face the
audit and to face the Public Accounts
Committee. I do not shirk that res-
ponsibility, What I am trying to place
before this House is that the Minis-
ter, however mighty he may be,
under the Constitution, and though
he provides. 100 per cent of the funds,
he can go only up to a limit and no
further,

Let me take the eastern problem
first. Today, in the eastern region, in
which I include Orissa, Bihar, Tripura,
Assam and West Bengal, the total
refugee population is 40'81 lakhs. In
Orissa, the total refug-e p-pulation is
only 12,000 Two or three y.ars ago
we set up a camp there by the name
Charbatia. There were 6,000 persons
in the camp and it was closed a few
months agoe. We have no camp now
in Orissa. We have spent Rs. 2-58
crores on the rehabilitation and relief
of these 12,000 persons in that State.
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No loans or grants have been grudged.
If you ask me to give you a loan in
any particular camp either in Orissa
or West Bengal—whether it is my
good friend Shri H. N. Mukerjee or
my good friend Shri Bimal Ghose—
I say that I have not got the right to
give a loan to a single person. We
made allocations to the extent of
Rs. 2'58 crores for the rehabilitation
of only 12,000 persons.

Then I had the residuary problem
assessed only & month or two ago in
econsultation with the State Govern-
ment, and we have been told that the
residuary problcm would be some-
where in the vicinity of Rs. 18 lakhs
to Rs. 20 lakhs. We are making that
sum available to the State Govern-
ment, What we have told the State
Government is; “Here is your existing
problem; here is your residuary pro-
blem. You have no camps in the
State. Take the money and accept
full responsibility as far as the reha-
bilitation department in your own
State is concerned”,

1 next take Bihar. The number of
displaced persons in Bihar js 66,000
28,000 of them were in the Bettiah
camp. Today the number is only
about 150 to 200 families, or roughly
about 1,000 to 1,500 persons. All of
them have been rehabilitated. We
have spent up till now Rs, 610 crores
in Bihar. I am not shirking my res-
ponsibility in Bihar either.

About a month ago I went to Bihar
and saw my colleague, the Rehabili-
tation Minister there, and I asked
him: “Will you please tell me what is
your residuary problem? Put it down
on pap:r and then give me your time
factor. Take the money. After all,
this department has gone on for 12
years and if you have no more camps
in the State, adequate funds have
been given to you already and please
tell me what is your residuary pro-
blem.” I have been told that an
estimate will be given to me within
the next two months. When the
estimates have been given to me and
when the money is made available ta
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the State Governmnt, 1 feel that I

have hardly anything to do in the
Stale, because, as I said, the rehabi-
litation of an individual family, the
acquisition of lands, the grant of loans,
etc., are done by the State Govern-
ments and not by the Government of
India.

Next I come to Tripura. The num-
ber is 3,74,000, The camp population
was 43,000, now nil. All the camps
in Tripura were closed a few months
ago, maybe 10 months ago. We have
spent Rs. 12'77 crores in that area.
My position is the same whether it is
Tripura, Bihar or any other State.
We arc i the residuary pro-
blem and that should be done within
the next month or two.

I come to Assam. There have not
been any camps for a very long time.
The tolal population is 4,87,000. Expen-
diture Rs. 10°20 crores. 1 sent my
Secretary to Shillong only last month
for consultation with the Chief Minis-
ter. In all these cases, Chief Minis-
ters have been consulted. The Chief
Minister of a State—I will not name
him, but certainly not West Bengul—
told me that the department in his
State should have been wound up §
vears ago. In Shillong, a meeting wag
held, the residuary problem was
assessed and we are trying to convert
it into money and time factor. So,
the intention is not to run away from
the problem. The intention is to come
to grips with the problem. When once
we know the size of the problem, the
extent to which it has been resolved
and the extent to which it remains to
he resolved, then we convert it inlo
money and time factor and resolve it
in the shortest possible period.

If T may sum up all these States,
the population comes to 9,39,000. The
camp population in these States was
77,000. Barring a few hundred as I
told you in Bihar, the rest have all
been rehabilitated and the expendi-
ture was round about Rs. 32 crorrs.
Whether the residuary prohlem costs
another Rs. 2 crores or Rs. 3 crores is
not material. I honestly belicve that
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where we can spend Rs. 350 crores—
my budget for this year may be Rs. 20
crores or Rs. 30 crores—we should not
grudge another few lakhs or crores.
But we must see that every pie that
this Parliament votes is spent in a
manner that there is no wastage.

Now let me take West Bengal I
admit that during the last few months,
Bengal has not taken very kindly to
+ne. Bengal Press has been very
critical of me. There must be some-
thing very materially wrong with me,
bucause it is Khanna whose head is
being asked for on a charger or what-
ever it is, but not his policy. I am
yet to see in what precise manner
my policy has ben criticised in West
Bengal. I would like to dilate on it
a little with your permission.

In Bengal, the total numbor of
persons is 31,42,000 today. The money
spent is about Rs. 120 crores on the
relief and rehabilitation of displaced
persons  in West Bengal. Today the
number of camp inmates is about
1,10,000, though it was about 2} lakhs
last year or may be 18 months ago.
There were 3 spurts in West Bengal.
The first spurt was in tho early stages
round about 1848-49, when the per-
centage of the migranis as compared
to the number of persons who sought
admission in camps was only 7'8. In
the second spurt which was round
about 1850, it went up to 22'8 per
cent. Of every four persons that
came from East Pakistan, one went
into the camp. But in 1855-56, the
porcentage rose to as high as 53,

T did not open a single camp in a
State. Camps are opened by the
State Governments and maintained by
the State Governments, Admissions
are made by the State Governments.
1 plead guilty in the case of Bettiah
and Charbatia, because I sent persons
there. But as regards West Bengal,
the Government of India never opened
& camp and it neither runs nor main-
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persons have gone into camps in West
Bengal out of 32 lakhs 1 have just
mentioned. In the last phase, 53 per
cent. of the migrants went inside the
camps. That was the problem with
which I was faced.

1 have recently talked to opposition
leaders. I do not want to name them.
Leaders belonging to different groups
in West Bengal came io see me. The
question that arose was whether these
persons can be rehabilitated within
the State of West Bengal or they
should be taken out of the State. As
regards my colleague the Rchabilia-
tion Minister there, he has told me
categorically that every single agricul-
tural family in the camp must be
taken out of West Bengal, because
“we have no room for them™. I have
been told that in relation to the agri-
culturists, these bainanama schemes
should not be pursued, because no
lands are available within the State.

Not even that. I am told—I am not
a party to it; when I say ‘I', I am
referring to the Government of India
—that as far back as June, 1954, a
decision was taken that every refugee
who came into West Bongal after
June, 18954 shall not be rehabilitated
within the State and he shall be taken
outside the State. My friends, the
opposition leaders—everyone of them
—have condemned me. You must
have heard them today, Sir, though
indirectly they have expressed con-
fidence in the Ministry, because they
want the Rehabilitation Ministry to
be continued. Ewverybody, including
Pandit Thakurdasji, Lala Achint Ram
and others—they do not like me, but
they want the Ministry to continue. I
feel the West Bengal Assembly, where
different interests are represented,
passed & unanimous resolution that
this Ministry should not be wound up.
I do not want to take credit for that,
but so far as the Ministry of Rehabili-
tation is concerned, there are no two
ini The opposition leaders came

tains any camp. Ewven for admi
no permission is sought from the Gov-
ernment of India. As many as 8 lakh

to me and categorically stated that
they do not accept the statement of
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Shri P. C. Sen, who still maintains
that there are no lands in West Ben.
‘gal.

Shri C. K. Bhattacharya: One of the
opposition  leaders, Shri Propulla
*Chandra Ghosh, a leader of the P.S.P.
group has categorically stated in the
Assembly that there is no land for
‘the refugees in West Bengal. The
proceedings are with me and the
Minister may look into them if he
likes.

Mr. Deputy-Speaker: The Minister
is speaking about leaders who met
'him and talked to him; not the others.

Shri C. K. Bhattacharya: The Minis-
ter should not make any exception.

Mr. Deputy-Speaker: The Minister
must be allowed to go on. He must
‘have an opportunity.

Shri Mehr Chand Khanna: If it will
not be improper, I am going to quote
my hon. friend, Shri Jyoti Basu who
still maintains that there are enough
lands available.

Shri C. K. Bhattacharya: What about
Shri P. C. Ghosh?

Mr. Deputy-Speaker: Order, order.
When the hon. Minister is talking of
one person he should not be inter-
rupted like this.

Shrimati Renuka Ray: May I ask
whether the Minister holds the same
opinion?

Mr. Deputy-Speaker: He is giving
the opinions of the leaders.

Shrimati Renuka Ray: I should like
to know his opinion.

Shri Mehr Chand Khanna: I will
give my opinion very frankly. Dr.
Suresh Banerjec came to me and he
insisted that lands were available in
West Bengal. I told him, and I
repeat that, as far as I am personally
concerned, or the Government of India
is concerned, whether a displaced
person is rehabilitated within the
Dandakaranya, Bihar, Uttar Pradesh
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or any other place, the money has to
be found by the Government of India
to the extent of hundred per cent.
The losses are hundred per cent. that
of the Government of India. So, to
me it is not material whether a dis-
placed person is rehabilitated within
the State of West Bengal or he is
taken outside West Bengal.

Shri C. K. Bhattacharya: What does
Shri P. C. Ghosh say?

Shri Mehr Chand Khanna: So, I told
him that this is not a matter for me
to decide; this is a matter for th: State
Government to decide. And if my
colleague the Rehabilitation Minister
of West Bengal holds and maintains
that there are no lands available in
West Bengal (Shrimati Renuka Ray:
There are) 1 feel that Bengal has
reached the saturation point. It reach-
ed the saturation point long ago.

1 wish to place only ome thing before
the hon. House, and that is this, that
1 do not want the Government of
India to be accused of this fact that
we are dragging people out of West
Bengal, we are taking them out of
West Bengal by force. My position
today very clearly is that if these
gentlemen can be rehabilitated within
the State of West Bengal, then it is
for the Government of West Bengal to
formulate schemes and tell me the
money that is required to rehabilitate
them p'us the period in which the
whole problem of rehabilitation can be
phased out. Let me be more clear. For
cxample, we have today 25,000 agri-
culturist families in West Bengal and
it is stated that 10,000 families can
be rehabilitated within the State. The
Bainanama scheme costs Rs. 3,000 to
4,000 per family. So, multiply 10,000
with 4,000 and whatever the amount
is, Rs. 14 crores or whatever it is, take
Rs. 14 crores. I do no formulate any
scheme in any State.

Then, for example. you say that
these 10,000 families can be rehabili-
tated over a period of one year, mean-
ing thereby that 1,000 families can
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be rehabilitated each month. Well,
for this month take full doles for
10,000 families. For the next month
take doles for 9,000 families, for the
third month take doles for 8,000 fami-
lies. That way, take the money and
absolve us of the responsibility. But
there must be a finality to the pro-
blem. The programme must be
definite,

After all, these camp refugees have
been there for the last 8—10 years.
Rs. 55 crores have been spent up till
now on their relief, which is a very
big sum of money. I am not denying
that. I am accused of dragging out
displaced persons from camps.

May I tell you that when we start-
ed this screening two years ago there
were 2,64,000 persons in camps? Joint
committees of the Government of
India officers and the State Govern-
ment officers went from camp to
camp, checked up all these families
and out of these 2,64,000 persons only
about 12,000 to 15,000 persons were
found ineligible. The Government of
India accepted the responsibility for
the remaining 2,50,000 persons. Let
me tell you here who were the per-
sons whom we considered ineligible.
There may be a camp superintendent
working in a camp drawing his pay,
though his family was drawing doles.
There were persons who have been
trained in the Transport Department,
and had received full rehabilitation
benefits.  Still, they may be living in
camps and drawing doles. I came
across a case not very long ago—I
would not name the colony or camp
where 1 went—where there are about
400 families which have been living
in that camp for the last three or four
years. All these families are gainfully
employed. There is a little dispute
about the price of the land. The own-
er wants about Rs. 60,000. The State
Government want to pay, I am told,
about Rs. 30,000 to Rs. 35,000. There
is also a writ in the High Court. Dur-
ing the last four years the Govern-
ment of India had to pay Rs. 16 lakhs
as doles in this camp. So, please pay
Ra. 30,000 or Rs. 40,000 more if neces-
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sary. Why not do it? If by giving
Rs. 40,000 extra you can get the land
why not you do it, especially when.
we have given in doles far more than
that amount? Why not resolve the
problem? So, my approach has been
that as far as camp families are con-
cerned, it is entirely for the State
Government to decide whether they
shall rehabilitate them within the
State of West Bengal or they want
them to be taken outside the State of
West Bengal. As far as the Govern-
ment of India is concerned, taking the
cost of rehabilitation of one single
family and the time factor ruquired
for relief, the whole amount can be
examined and the money given to the
State Government, Then the Govern-
ment of India should have nothing te
do with that matter any more.

Now, I come to Dandakaranya,
where these familics are to be taken.
That is on> of our important schemes.
I have taken thousands of families to-
Uttar Pradesh. We have taken a very
large number of families to Madhya
Pradesh, Dharamjaigarh and Ambika-
pur. We have taken a large number
of families to Rajasthan and also Bet-
tiab and Char Batia. For all my short-
comings I am sure that Shri Hiren
Mukerjee will bear me oul in one
thing and that is that therc are hardly
any desertions either from these colo-
nies or from these States, because one
thing was takn care of, and that is
this, that we have given to each
family an economic holding and we
have tried to create a community
and cultural life for them.

Now, take Dandakaranya. My hon.
friend, the last speaker, was very
good at arithmetic. I failed once in
arithmetic and so 1 hope the House
will forgive me if my accounting is a
little  wrong. The Dandakaranya
scheme was born on the 12th Septem-
ber 1958 with the resolution that was
adopted by the Government of India,
vesting very large powers on that
authority. My hon. friend conveni-
ently went to the year 1956. I took
over such tractors of the Centrat
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‘Tractor Organisation as were avail-
able. They had seen their life mostly.
But the work had to be started and
so these tractors were cannibalised.
“That is a technical phrase. You
assemble all these things together and
out of them you create something.
That is called cannibalisation. We
started work with these cannibalised
-old tractors of the CTO. Then I want-
ed more tractors, because these trac-
‘tors like me are growing old.

An Hon. Member: Growing old?

Shri Mehr Chand Khanna: Yes,
whatever was the utility of Mehr
Chand Khanna, that is more or less
over. We wanted more tractors and
we locked around whether we should
go abroad towards the west or we
should go abroad towards the east. [
am no cxpert either on exchange, or
on hinery or on fi L

Whatever little financial brain or
responsibility I had was long before
1947, Since | have come to India I
have never bothered about finances
b my fi are looked after
by the people who go into my monthly
pay bill, make out a cheque and then
paymen! is made. So 1 do not know
much about these finances, Neither do
[ know much about my political reha-
bilitation because if by my remaining
within the Congress Party [ have
become a Minister, 1 am certainly
very gratcful to the Party for the
confidence that it has reposed in me.
I do not want to go into my pas:. I do
not want to tell anybody that before
1 became a refugee 1 also had some
political position in my own province.
But that is an o'd story and [ do not
want to go into that, because there
are others who have sacrificed their
lives. I am still living and am a min-
ister—a Minister of a department in
which bougquets are few and brickbats
many.

But whay I was saying was that you
take Dandakaranya. Up till now my
priority is the campers.

Shrimati Renuka Ray: Why?
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Shri Mehr Chand Khanna: If my
hon, friends from West Bengal, if my
hon. friend, Shri Guha....

Shrimatl Renuka Ray: Why?

Shri C, D. Pande: Because they had
to be rehabilitated.

Shri Mehr Chand Khanna: You take
other people's houses. You take other
people’s land. You take other people’s
territory. You take other people's
forests. You take other people's mine-
rals. After all, I can persuade them
to give me more but I cannot take it
by force. So today my priority is re-
habilitation of displaced persons who
are in camps in West Bengal plus the
Tribal population. If the State Gov-
ernment tomorrow decide that they
want to take the displaced persons to
Dandakaranya, then naturally the
doors of Dandakaranya are open, The
Madhya Pradesh Government, the
Orissa Government and all my hon.
friends who come from that territory
have given me every possible co-ope-
ration, help and assistance.

What I am trving to place before
the House is that in Dandakaranys,
there is a basic concept of the scheme.
The basic concept of the scheme is
that we will build our own houses, we
will build our own roads, we will
build our own villages and with that
developmeny  in construction  pro-
gramme the displaced persons will be
associated, the middleman will be eli-
minated and for that we took a large
number of displaced persons from West
Bengal who were not even campers
s0 that we could set up that contracts
organisation there.

I am rather in a difficulty today. If
I give this work to the outsiders, then
the very concept of the scheme changes
and I will be accused tomorrow of
taking Punjab's from Bhilai or taking
somebody from some other place. If
my friends from West Bengal will not
go there, the work cannot proceed. 1
admit and concede that till about four
or six months ago, we were not in &
very happy position sp far as the
Dandakaranya Projecl was concerned.
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I created something to which a refer-
ence was made by my hon. friend,
Shri Mahanty ,saying, “You build up a
body like that, you give them power
to sanction contracts up to Rs. 40 lakhs,
you give them the power to make
appointmenis up to Rs. 1,500 or Rs.
2,000, you also give them the dispensa-
tion, to go to the Director General of
Supplies and place contracts direct
and these conditions will be relaxed
in your case, you can make purchases
from anybody that you want and you
can even give negotiated contracts” 1
did it with the best of motives and
best of intentions. My idea was that
even if I lose a little in Dandakaranya,
two things were before me, One was
the lif¢ thay a camper was living in
West Bengal and the other was  this
tremendous waste of relief expendi-
ture of which T have just now told you,
namely, that we have spent as much
as Rs. 53 crores. Things went wrong
though it was a big body with big
powers.  As the M'nister, T accept full
responsibility for all thal has happen-
ed in Dandakaranya. [ do nat want 1o
shirk that responsibili'y. Whether it
is constitutional, legal or moral. I feel
that I created that authority., I picked
the men to run that authorily. If any-
body has failed, it was I, But that is
past history.

During the last four, five or six
months, I do not say that we have
made spectacular progress, but what
we have done is that we are now on
the road to the implementation of the
scheme., Unfortunately for me when
the scheme failed, nobody bothered
about it. Now thay the scheme has
started functioning and it is being im-
plemented, 1 am being condemned for
that.

Shri D. C. Sharma: How many miles
of the road have been covered?

Shri Mehr Chand Khanna: May 1
tell you one thing? I have already
extended an invitation to the Chief
Minister of West Bengal along with
his colleagues and the Secretaries to
go with me to Dandakaranya and sec
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things for themselves. He is  going
with me on the 24th of this month, 1
have also invited. .. ...

Shri M. C. Jaln: Take Shri Sharma
also with you.

Shri Mehr Chand Khanna: | have
also invited hon, Members of all the
parties in West Bengal Assembly, whe-
ther C ists, Congr , Praja
Socialists, Forward Bloc or backward
bloc. There are so many of them;
about a dozen of them, I do not know,
They are going there on the 2nd May.
[ will not stop there, I will take all
the editors of the leading newspapers
in West Bengal, including the Amrit
Bazar Patrika, the Statesman..

Shrimati Renuka Ray: Whay about
Jugantar?

Shri Mehr Chand Khanna:........
Ananda Bazar Patrika, Jugan‘ar, Hin-
dusthan Standard and my hon. friend,
Shri C. K. Bhattacharya. I do not
know the name of the paper but he is
editing now one of our Congress papers
in West Bengal. I will take h'm ton.
You all go and see things for your-
selves,

Shri C. K. Bhattacharya: The invi-
tation has not yet reached me at least.

Shri Mehr Chand Khanna: 1 am
Very sorry.

Mr. Deputy.Speaker: This might be

taken as the invitation.

Shri C. K. Bhattacharya: [ thank
you.

Shri Mehr Chand Khanna: The other
day I extended an invitation to the
members of the Consultative Commit-
tee attached to my Ministry., 1 take
this opportunity today to give an open
invitation to every hon. Member of
this House to come with me to Danda-
karanya and see things for himself. [
am not taking him there with a view
to show what I have done. I only want
him to go there and see whay my fail-
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ings are and what possible construc-
tive suggestions he can offer so that I
can benefit by hon. Members' cxpo-
rience, their guidance and also by my
own mistakes. I want the Danda-
karanya scheme to succeed, It iz &
national project. It is a project which
is going to open up a vast area. Iy isa
project which is in the interest of the
people of Madhya Pradesh and Crissa.
It is my misfortune that the States in
which I am operating know the poten-
tiality of that project. Shri Jaganatha
Rao was not so unkind in h's ¢ritici=m
nor was Shri Mahanty.

An Hon. Member: He cannot be.

Shri Mehr Chand Khanna: But for
whom I am going to lay the red carpet
and the black durrie, taking them
there myself and show them round.
It is a national project. I have begged
of the State Governments of Madhya
Pradesh and Orissa. I was asked—and
very pertinently asked—"Have we not
got our own population in the Stute?
Have we not got people in the State
who are land-hungry? Do you think
it is fair on your part that today you
bring men from outside and we have
no share whatsocver in the spoils of
this exploitation which will be done
at the expense of the Government of
India hundred per cent.?” 1 appealed
to them in the name of humanity,
“These are my refugee brethren. I am
bringing them therc and you should
do somethirg for them",

18 hrs,

One more question T was asked by
the P.W.D. Minister of a particular
State—] would not name the place. He
said, “When you brought the people in
my Stale and when we were allowed
to develop lands, when we were allow-
ed to develop roads, when we were
allowed ‘o build houses, why do you
want to take over this work yourself?
Is it to the detriment of the local popu-
lation or is it that you want to give all
the work to your friends from West
Bengal?” [ said, “Yes, 1 am prepared
to accept that”
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Shrimati Renuka Ray: East Bengal
refugees,

Shri Mehr Chand Khanna: Let it be
East Bengal refugees. I am talking of
them. (Interruption.) It is betwecn:
me and my old colleague.

Shrimat! Renuka Ray: West Bengal
people are nop asking for new lands,
It is the responsibility of India and
the question of one State and another
State does not come in here.

Mr. Deputy-Speaker: Order, order.

Shri Mehr Chand Khanna: What I
was saving was that the idea was 1o
take displaced persons there and re-
habilitate them. In Umarkote—I am
talking from memory—we are going
to reclaim 20,000 acres of land and they
are mostly in contiguous areas. In
Paralkote, I am getting 30,000 or 35,000
acres of land out of which 15.000 or
20,000 acres will be reclaimed. That
is all a cont'guous area,

Then, Sir, we are going lo have wvil-
lages of 50 familica each, We give
them about 400 acres of land so that
they can look after the land and com-
mand the land. When a vilage will be
of 50 familivs it does not mean  (hat
other villages will be 50 miles away.
These villages will be near to each
other, But if it is said, “You take all
the land in Madhya Pradesh or you:
take all the land in Orissa,” then it
will be difficult. Last time, [ was
taken to task as to why I eliminaled
Andhra. We have taken certain foreuts
and we have taken certain lands.

My hon. friend Shri Guha referred
to the resolution passed in the West
Bengal Legislative Assembly. There
are three or four operative parts of
that resolution. About the life of my
Ministry, that it should be kept for all
times to come, I am grateful for that
and I have nothing 1o say.

But one part of the resolution zays
that with a view to looking after the
linguist'’c and cultural interests of the
people who are taken there, this should
be associated with the people who
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know their language. In my last Re-
port on Dandakaranya, I have given
the figures which are very interesting.
Out of the staff that is there in Danda-
karanaya, the average percentage of
the Bengalis is 44. But in departments
like Education, Medical and other de-
partments which have a direct bearing
on the cultural life or the community
life or the language of the people who
have gone there, the percentage of
the Bengalis is very overwhelming.

In the Medical department, out of
182 persons 140 are Bengalis includ-
ing all the doctors, In the Education
.department, out of 54 persons 51 mre
Bengalis including all the teachers.
In the Resettlement department, out
-of 132 persons, 97 are Bengalis. In
the Transport organisation—about
‘which an hon. Member spoke of—out
-of 318 posts 189 posts are filled by
Bengalis.

Shri Aurobindo Ghosal:
.about officers?

What

Shri Mehr Chand Khanna: The
.percentage of the officers is fairly
high. I cannot give the figures off-
hand now. 1 gave the flgures to the
Chief Minister of Bengal not long
ago. Tomorrow I will send the figures
to the hon. Member. I have divided
the flgures into the catcgories of
gazetted officers, the clerks and the
chaprasis. Even there the average
percentage is 44. But if you take the
Bengalis from Orissa and you take
the Bengalis from Madhya Pradesh
because they are also Boses, Basus
-ete. then the average percentage will
come to 46.

Shri C. K. Bhattacharya: As there
are Khannas in Delhi also.

Shri Mehr Chand Khanna: What T
was trying to say was this.  About
-one thing 1 am clear in my mind and
that is that these camps cannot be
kept open indefinitely. The b
of persons in camps today is 1,10,000.
ach person costs us—including an

APRIL 12, 1980

for Grants 11324

infant—Rs, 25 a month. I am not
leaving out any eligible persons when
we have paid them all these years. I
am prepared to look after them. But
I fecl that there should be some kind
of finality. Either they are rehabili-
tated within the State of West Bengal
to the extent they can be rehabili-
tated or to the extent they cannot be
rehabilitated, and to the extent that
they cannot be rehabilitated there,
there comes in my responsibility. I
take them to Dandakaranya.

Now, in Dandakaranya there are
four top executive officers. One is the
Chief Administrator, one is the Mem-
ber, Engineering, onc is the Member,
Finance and the other is the Member,
Agriculture. Out of them one js Shri
Bandopadhaya. Unfortunately  the
health of the finance officer who has
done a very good job of work during
the last one year, has broken down
and 1 am sending a Bengali officer by
the name of Shri Sen Gupta who has
been associated with my Ministry as
the Financial Adviser in Calcuita. Wr
are sending him there. So out of four
top officers, two will be Bengalis.

1 constituted 8 Committee with three
Chief Ministers and myself to look
into the problems of the Dandakara-
nya which may arise from day to
day. The Chief Ministers are of West
Bengal, Madhya Pradesh and Orissa
We had our last meeting eight months
ago and Dr. B. C. Roy told me that
he would very much like that we
should meet in Dandakaranya once
in three months. I accepted his sug-
gestion gladly. Dr. Roy is not only a
great Chief Minister and a  great
leader but as far as I am personally
concerned, I take my inspiration
from him. I may have made mistakes
here and there. 1 may have tripped
here and there. But by and large in
taking any major and important deci-
sion in regard to the rehabilitation of
displaced persons in West Bengal, 1
have always consulted him. I told
Dr. Rov that I want that committee
to function.
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Now, there is one thing more. In
the Dandakaranaya Development
Authority itself there are the Chief
Secretaries of two States, that s,
Madhya Pradesh and  Orissa, and
they are to give me lands, to
give me forests, to give me “OKs.” in
important matters and tie up all the
loose-ends. 1 told Dr. Roy, “In any
effective form or in any precise form
that you want to be associated with
the Dandakaranya Development
Authority, please let me know it be-
cause | want your blessings, I want
wour guidance and I want your full
support in the implementation of the
Dandakaranya scheme.” 1 would be
repeating myself. 1 do hold and
maintain that though it may be wrong
on my part to lay targets but I feel
that with a little bit of effort, as far
as the campers in Wes{ Bengal are
concerned, we can, even if we take
2000 families a month, within  the
next six, seven or eight months, that
is, before the 31st December, ask
these people cither to go to Danda-
karanya or to remain within West
Bengal for which the State Govern-
ment should formulate schemes—they
can take money to the extent of 100
per cent for relief and rehabilitation
from us—or under the decision of
July, 1858 which has been quoted so
many times to which Dr. Roy, Shri
Profulla Sen. Shri Ashok Sen, Shri
Morarji Desai and Shri Khanna are
a party, they can be dispersed after
their taking six months' doles. 1 do
not want the Ministry to be closed till
the work has been completed. But
I feel that once the work has been
completed, there is no use of keeping
this Ministry alive.

My hon. friend talked of the parti-
ally rehabilitated. 1 am all at one
with them. This year, we have sanc-
tioned 30,000 cases of the partially re-
habilitated, and a sum of Rs. 3 crores
has already been sanctioned for the
State Government. What I want to
know from my hon. friends from West
Bengal, whether on this side or on
the other is this. They should sit
with me in Calcutta, firstly they
should sit with the State Government,

186 (Ai) LS—T.

CHAITRA 23, 1882 (SAKA)

for Grants 11326

and put down on paper what the re.
siduary problem in West Bengal is.
Have I not got the right to find out,
till my secretariat is not wound up
there as my hon. friend has suggest-
ed a little while ago what the resi-
duary problem is, apart from the
question of the campers? Let it be
put down on paper, say, in terms of
money how much we want, how we
want it to be phased out and so on.
1f, then, 1 shirk my (responsibility,
certainly my hon. friend can have a
legitimate grouse against me. But if [
want to know how many arc to be
rehabilitated within the State, that
is, campers, how many are to go out-
side, and what the extent of the resi-
duary problem is, and if 1 do not get
a definite reply, 1 certainly have a
right to find out what the position is
going to be.

Shrimati Renuka Ray: The reply
was given many years back.

Shri Mehr Chand Khanna: My
memory s very short, and that is my
difficulty. 1 am dealing with the pro-
blem as it exists today. She had been
my colleague, and I have great res-
pect for her. When she spoke, I felt
a little hurt that my own colleague
with whom I had the privilege to
work for three years told me nothing
then, but suddenly today....

Shrimatl Renuka Ray: On a  point
of personal explanation. It s true
that I did not say anything for three
years, because I hoped that in those
threg years, these problems would be
dealt with. I found from the Minjs-
try's report that the residuary pro-
blem would be tackled in one year's
time, but I find that it has not been
tackled; on the contrary, the whole
problem has become much larger and
is not being tackled.

Mr. Deputy-Speaker: If that was
so0, the complaint is justified then.

Shri Mehr Chand Khanna: She is
my sister, just like a mother of the
refugees in West Bengal; she give
those children to my care, and I have
been a bad father. [ was énly hoping
that my sister would have told me,
you have done this which is not pro-
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|Shri Mehr Chand Khanna)

per, you have done that which is
not proper, and in that case, 1 could
have benefited from her experience
and advice,

Shrimati Renuka Ray: I gave the
flgures then.

Shri Mehr Chand Khanna: A  re-
ference was made by hon. friend Shri
H. N. Mukerjee to another point. I
love his flowery language.

Shri C. D, Pande: He is a master
in language.

Shri Mehr Chand Khanna: He
speaks so beautifully, and sometimes,
if it was not me, I would be carried
away by all that he said; he speaks
so beautifully well. But then when 1
read what he says 1 find very little
of gubstance in il

Anyhow, he made one or two re-
marks, which 1 feel, need a little ex-
planation. He talked about the sti-
pends to the students. He also made
a reference to the unfortunate dis-
placed persons suffering from TB. May
1 tell you that as far as the persons
suffering from TB are concerned, we
have about six  thousand of them,
about a thousand of them in camps,
and about five thousand oulside in
West Bengal. Leaving aside about 800
beds, which we have reserved, and
for which the Government of India
are spending about Rs. 12 to 13 lakhs
a year, to the TB patients who are in
camps, we are paying them about Rs.
75 p.m. while those who are outside
arc paid Rs. 50 p.m. We received re-
ports that auite 8 number of them
who were receiving this  assistance
were not asctually suffering from TB,
or even if they were, their cases were
arrested a long time ago, and they
were no longer eligible for that
assistance.

A team of officers, who were TB
specialists was appointed by the
Government of West Bengal, and 1
think Mr, P. K. Sen who is one of the
famous TB specialists was one of them,
the other p was Dr. Adhikari or
some other doctor, I do not know. I do
not know them personally. I waa ask-
ed to give a grant of Rs. 3 lakhs for
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the screening of each patient, at the
rate of Rs. 50 per patient. A grant of
Rs. 3 lakhs was given to the Govern-
ment of West Bengal for the screen-
ing of these 6000 sufferers. We receiv-
ed reports not long ago, and those
reports of the specialists of the Gov-
ernment of West Bengal indicatled that
42 per rent of them were not eligible.
I have not stopped the grant to any-
body who is eligible, but if a doctor
who is a specialist, and who is apopint-
ed by the Government of West Bengal
themselves certifies that this person is
not eligible to any assistance, what
can I do? 1 have not stopped the TB
assistance in one single case. In the
case of the campers who have been
screened, and whose doles have
been stopped. 1 have categorically
laid down and made a statement that
if a hard casc comes to the notice of
the State  Government, let it be
brought (o our notice, and we are
prepared 1o reconsider  it.  Some
three hundred or four hundred cuses
were sent to us, and their doles were
restored.

About students who are in schools,
receiving stipends and freeships, this
thing started round about 1950. Every
year we have been giving money since
then. About (wo years ago. a confer-
ence was held in Darjeeling. My hon.
friend Shrimati Renuka Ray was not
there. She had by them left. In that
conference, the four Rehabilitation
Ministers of West Bengal were there—
there are four Ministers for Rehabili-
tation there in West Bengal: 1 think,
today they are three or two. 1 am not
sure. They were all present. And a
decision was taken that there should
be a gradual cut of 20 per cent on the
stipends that were being given. be.
cause, after all, ten or twelve vears
had elapsed by then. There may be a
displaced person who may have come
then, who may have joined a school
or a college, but a man who has been
in India for the last twelve years can-
not certainly be called a migrant from
Pakistan. Instead of stopping the
grants at once—[ think the grant then
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was Rs. 70 Lo 80 lakhs a year we ap-
plied a 20 per cent cut. The first cut
was applied last year that is 1958-59,
and the second cut was applied this
year, and the difference between the
last cut and this cut is Rs. 14 lakhs on
the basis of 20 per cent. Dr. Roy talk-
ed to me, and I have agreed, and Iam
sure my hon. friend opposite will be
happy to know that we have taken a
decision, and the decision is that in
respect of all these persons who are
reading either in a school or in a col-
lege, subject to the two tests laid
down by the Government of West
Bengal—one is called the means
test, and the other is the merit test—
we do not want that the education of
any child, whether he i3 reading in
a school or in & college, should be
interrupted; and to the extent that
money is required to complete his or
her education, 1 shall make up the
shortfall to the extent of Rs. 14 lakhs
which would be the sum required.
But from now onwards, there shall
be no new admissions. If the problem
has to be resolved and the stipends
are to be given according to a cer-
tain policy or programme to those
who are displaced, who came ten to
twelve years ago, this problem can-
not be a continuous problem. So
this is our decision.

While summing up the problem of
the East Bengal refugees—after that,
I will deal with the West for five
minutes with your indulgence; I know
1 have aiready taken more than the
time given to me and you are looking
at the clock—I would like to say that
the policy that 1 am pursuing is a
policy based on human considerations,
e policy according to which the pro-
blem should be resolved within a defi-
nite period, whether within the State
of West Bengal or outside. The pro-
blem must be assessed whether it
relates te campers within the State
or whether it relates to the partially
rehabilitated, and physical targets
fixed for its solution. About that,
there can be no two opinions, Beyond
that, I want nothing. When money is
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required after the schemes had been
e ined and di d even at the
highest level, we shall see that the
funds are made available to the State
Governments, whether of Orissa or
Bihar or West Bengal But they should
accept full responsibility for the im-
plementation of those schemes and
the resolution of the preblem within
a specified period.

As regards Dandakaranys, 1 want
my hon. friends from this House, from
West Bengal and from any other
part, whether from the Upper House
or Lower House to come with me and
see things for themselves and tell me
in what precise form they would like
the scheme to be implemented, which
should be in the best interests of both
the displaced persons and the tribal
populatiop there. If the State Govern-
ment of West Bengal wishes to be as-
sociated with the project, so far as [
am personally concerned, I have told
Dr. Roy; ‘please tell me in what way
you want to be associated. If your
Chief Secretary goes there or  you
depute anybody else, at least tomor-
row all the anonymous letters that
are circulated and trealed as gospel
truth against me will not be believed;
at least you will have someone there
who should be in a position to keep
you posted’.

I would beg of my Bengali friends
concerning one thing. Some have been
to see me. I won't name them, 1 have
been asked; ‘Please give a declara-
tion that no non-Bengali shall ever
be rehabilitated in this area".

An Hom. Member: Absurd.

Shri A, C. Guha: I do not think
that is correct

Shrimati Renuka Ray: I object to
that, That was not said.

Shri Mehr Chand Khanna: I am not
talking about her.

Shri 8. M. Bamerjee: This is very
objectionable.

Skrl Tangamani: He is making an
insinuation,

An Heu Member: Who are those
persons?
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Mr, Deputy-Speaker: Order, order.

Shrimati Renuka Ray: It is a con-
tinuous insinuation.

Mr. Deputy-Speaker: Hon. Memb
here should not lhlnk that this is
being said of them alone, If the
Minister feels and knows it as a fact,
and he had that experience, and has
disclosed it, why should we stop him?

Shri Bimal Ghose: A few people
might have told him so, But taking

Bengalis by and large, could he say
this?

Mr. Deputy-Speaker: He is not talk-
ing by and large of the Bengalis.

Shri H. N, Mukerjee: I would like
to get your direction, The hon, Minis-
ter is answering a debate in the
House, I should think that if he
wanis to make a generalised siate-
ment about what Bengal or Bengali
representatives want in regard to a
particular matter, it should be war-
ranied by reference to what has been
said in this House and not by refer-
ence lo gossip which he has collected
somewhere in the bazars which we
might requite. The way in which he
is making a generalised statement is
extremely objectionable. ., .

Mr. Depuiy-Speaker: Order, order.
He has had his say.

Shri C. K. Bhattacharya: Unless the
hon_ Minister is prepared to disclose
the names of the persons, he should
not make this statement.

Shri Mehr Chand Khana: Let this
not raise any controversy. I am pre-
pared to withdraw whatever I said.
Let us not proceed any further with
it.

What I am saying ig this I will put
it in a more positive form than in
a negative form. It is a project which
iz a national project. It is a project m
which we should all share resp
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from Orissa or from Bengal. 1T still
hold and maintain that as long as I
am in charge of that project I shall
see that the highest priority goes to
the displaced persons from East
Pakistan.

If you will give me 5 or 10 minutes
more I will go towards the West, But
I have already taken much time.

Mr. Depaty-Speaker: The hon.
Minister might make just a reference
in 5 minutes if he wants to.

Shri Mehr Chand Khanna: As re-
gards the western region two or three
problems have been posed, One is
about retrenchment; the other is about
the Kingsway Camp colony and the
third is about the Rajasthan Tenancy
Act of 1959.

As regards retrenchment, it is no
happiness to me; it is nol a matter
of joy that all those who have worked
in my Ministry and who have been
with me for the last 10 to 12 years
and who have seen very difficult times
should be retrenched. It is always
said—and I still hold and maintain—
that the life of an officer in this Minis-
try, whether he is a UDC, or L,D.C.
or an officers, is not a very happy
one. If you see the fate of the Minis-
ter here you can well imagine what
would be the life of these officers,

An Hon, Member: They are most
happy.

Mr, Deputy-Speaker: Order, order.
(Interruptions).

Shri Mehr Chand Khanna: So,
where human sympathy and conside-
ration is concerned, nobody can feel
more sorry for them than myself.

Shri Bimal Ghese: How do you help
them?

Shri Mehr Chand Khanna: The only
way to help them is for you to pa&s

bility and take the fruits, whether a
man comes from Madhya Pradesh or

ion tomorrow or the day
alter tomorrow in this House saying
that as far as the Ministry of Reha-
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bilitation is concerned, until all those
officers or staff who become surplus
either here or in West Bengal, in
Assam, Tripura or Orissa they have
been rehabilitated, this Ministry
should not be wound up.

How can we ask for giving me ex-
emption from the Audit and the Pub-
lic Accounts Committee? Tomorrow I
am answerable to the Public Ac-
counts Committee, the Estimates Com-
mittee and Audit. Out of 485,000
claims only 25,000 or 30,000 remain-
ed and with an output of 8,000 to
10,000 claims monthly the whole
work would be completed within
2 or 3 months and there would be
very little justification for me to keep
that department alive (Interruptions)

An Hon, Member: Not only of set-
tling the claims but of rejecting them
also,

Shri Mehr Chand Khanna: What I
was submitling was, we have served
a notice on about 30 per cent of the
staff. After a month or two, there will
be notices to another 20 per cent
And, then, after 3 or 4 months, there
will be notices to a- further 10 or 20
per cent, That means that within the
next 6 or 8 months, 70 per cent of
the staff will be given notice, But the
most I can do is to go to the Ministry
of Labour and tell the Director of
Resettlement and Employment Ex-
change....

An Hon, Member: Why not the
other Ministries? (Interruption),

Shrimati Benuka Ray: Without re-
ference to any region, it is surely the
responsibility of the Minister to see
that these people are taken in other
Ministries where there is work.

Shri Mehr Chand Khanna: If only
the hon, Member would wait I would
make a statement. I have been to the
Director of Employment Exchange and
I have asked him that every possible
effort should be made to absorb these
people who are being retrenched,
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I have been to the Home Minis~
try; 1 have been to the Home Minis-
ter and, I believe, the Home Minister
has also circularised all the Minis-
tries that w hatever vacancies oocur
should be reserved and utilised for
these persons who are going out.
But the number of persons who have
to go and the number of vacancies
that may arise today or tomorrow are
50 many that my own feeling is—if
I were to take the House into confi-
dence—that with all the best efforta
we shall not be able to absorb all
those men, (Interruptions).

Shri Prabhat Ear: The Railways
will be able to help you,

Shri Mehr Chand Khanna: [ can
only assure the House of one thing
that what you are trying to tell me
is my duty. They are my arms and
limbs who have worked hard, toiled
for me all thesc years. If I have a
little sense or a grain of human
consideration I shall not let them
down, I can only go to the extent
that is humanly possible and I can
assure you that I shall do anything
that is possible. As it is, T feel that all
of them cannot he absorbed . . .(In-
terruptions,)

Mr. Depuly-Speaker: He is telling
us how far he can go.

Shri Prabhat Kar: Therc is the De-
partment of Parliamentary Affairs.

Shri Braj Raj Singh: Let him do
something for them . .. (Interrup-
tioms),

Shri Mehr Chand Khanna: That is
all I have to say.

Shri 8, M. Banerjee: My fear is. ...

Mr. Deputy-Speaker: He has many
fears and I am surc they would not
be removed. It has been conveyed to
me that 1 have to put two cut motions
1541 and 1542 to the vote of the
House.

Shri Ptabhat Kar: 1684 also.
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Shri Aurobinde Ghosal: 1481 also,

Shri §. M., Banerjee: Shri Ghosal's
cut motion can also be clubbed with
the others.

Mr. Deputy-Speaker: If the d
is to be taken by voice, they can cer-
tainly be clubbed, But if a division
is pressed for, I shall have to take
them separately. One cut motion may
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Shri Aurobindo Ghosal: My cut
motion number is 1681 and not 1481.

Mr. Deputy-Speaker: I shall put out
motion No, 1541 to the vote of the
House. The guestion is:

“That the Demand under the
head ‘Minisiry of Rehabilitation’
be reduced to Re, 1 (Failure to
rehabilitate displaced persons in

be selected. Dandakaranya). (1541)

Shri Prabhat Kar: 1541 may be put Lok Sabha divided: Ayes 28; Noes
separately. 108.
Division No. 5 ] AYES [16°35 hrs.

Bunerjee , Shri Pramathanath
Bunerjee, Shri 5.M.

Beck, Shrilgnace

Bharuchs, Shri Naushir
Craikwad, Shri B.K.

Crhosal, Shri Aurobindo
Ghose, 5hri Bimal

Ghose, Shri Subiman
Gopalan,Shri A K.

Halder, Shri

A Ram, Shri

Alit Singh, Shri

Bangshi Thakur, Shri
Barman, Shri

Burupal, Shri P.L.

Basappu, Shri

Bhacgave, Pandit Thakur Das
Bhatiacharya, Shrl C.K.
‘Brahm Prakash, Ch.
Brajeswar Prasad, Shri

Chanda, Shr Anil K.
Chaturvedi, Shri
Chavds, Shri
Choudhry, Shri C.L.
Chuni Lal, Shri
Dasappa, Shri
Deshmukh, Dr. P.5.
Dube, Shri Mulchand

Eacharan, Shei V.

Gangs Dievl. Shrimati
Cihosh, Shri MK,
Guha, Shri A.C.

‘Gupta. Shri Ram Krishsn
Mazarnavis, Shri
Harvani, Shri Ansar
MHathi, Shri

Jula, Shei M.C.

Tedmi, Shri G.K.

Kar,Shri Prabhat

Majhi, Shei R.C.

Menon, Shri Narsyanankutty
Mohan Swarup, Shri
Mukerjee, Shri HLN.

Nair, Shri Vusudevan
Parulekair, Shri

Parvathi Krishnan, Shrimati

Puonoose, Shri
Rai, Shri Khual
Rao, Shri T.B.
Singh, Shri Braj Raj
Semule, Shri HLN.
‘l'angamani, Shri
Verma, Shri Ramjs

NOES
Jena, Shri K.C. Oza, Shri
Jhunjhunwals, Shri Fadam Dev, &

Tmachandran, Shri
Kedal Shri C.AL
Keshava, Shri

Khan, Shri SudathAli
Khswajs, Shri Jamsl
Krishna, Shri MR,
Krishna Chandra, Shri
Kureel, Shri BN,
Lachhi Ram, Shri
Lahiri, Shri

Matids Ahraed, Shrimat
Maiti, Shri N.B.
Aalliah, Shei U.S.
Malvia, Shri K.B.
Mansen, Shri
Maniyergadan, Shri
Musuriva Din, Shri
Mathur, Shri Harish Chandra
AMehua, Shrimati Krishnu
Misra, Shri B.1).

Minra, Shri R.R.

Murty, Shri M.5.

Mair, Shri C.K.

Nair, Shri Kurtikrishnan
Maldurgkar, Shri
Nallakoys, Shei
Narssimban, Shri
Muskar, Shri P.S.

Palaniyandy,

Patel, Shri M. N.
Prabhakar, Shri Maval
Ram Shankar L. hri
Ramanands Tirtha, Swammi
Ranc Shri

Rangarso, Shri

Rao, Shri Jagamaths

Rao, Shri Ramcshwar
Reddy Sbri Bali
Reddy, Shri K.C.
Heddy, Shri Rami
Roy, Shri Bushwanath
Sadhu Ram Shri

Subu, Shri Bhagabat
Sabu, Shri Rameshwar
Samants, ShriS.C.
Sarhadi, Shri Ajit Singh
Selku, Shri

Sharma, Pandit K.C.
Sharma, Skri D.C.

Siddananjappa. Shri
Siagh, Ch, Raabir
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Subramanyam, Shri 1

¢ 5 nha, sho Graiendra Prasad '
g;l‘ﬁ..g:nn?rlbb.lilwh 5 nha, Shri 'nnn.:lhlr:m 1'?33‘."% A
e . Sinha, Shri Satys Narayun Venkatasubbaish, Shry
Singh, Shril).N. natak , Shri Narde Vym, Shri R.C.
. . Al b
Singb, Shri Dinesh an:h- n' I)" P. Wasnik, Shri Bulkrishna
Singh, Shri Raghunath } rayun, Dr. Wodeyar, shr;

put the other

The motion was negatived,

1 shall now
motions

Mr. Deputy-Speaker:
three cut

iogether.

The question is:

“That the demand under the
head ‘Ministry of Rehabilitation’
be reduced by Rs. 1. (Failure to
pive alternative employment to

-.the retrenched employees of the

Rehabilitation Ministry.)". (1542)

“That the demand under the
head ‘Expenditure on Displaced
Perzons and Minorities' be re-
duced to Re. 1. (Failure of the

Dandakaranya Scheme).” (16881)
“That the demand under the
head ‘Expenditure on Displaced

Persons and Minorities be reduc-
ed by Rs. 100. (Failure to
rehabilitate displaced persons in
various Camps in West Bengal.)”..
(1684)

The motion was negatived.
Mr. Deputy-Speaker: 1 shall now

put all the other cut motions together,

A

1L the cut motiong were put and
negatived,

Mr. Deputy-Speaker: The question

“That the respective sums not
ding the h in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary lo defray the charges that
will come in course of payment
during the year ending the 3lst
Day of March, 1961, in respect of
the heads of demands entered in
the second column  thereof
against Demands No. 71, 72 and
127 relating to the Ministry of
Rehabilitation.”
The motion was adopted.

Demano  No.

(The motions for Demands for Grants

which were adopted by the Lok
Sabha are reproduced below.—Ed.)

Demano  No. 71—Ministry  or
REHABILITATION

“Thay a sum nol cxceeding
Rs. 30,890,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during *he year ending
the 31st day of March, 1881, in
respect of ‘Ministry of Rehabilita-

tion',

T2--EXPENDITURE ON
Dispraces PersoNs AND MINORITIES

“That a sum noi exceeding
Rs. 18,59,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Expenditure on Dis-
placeqd Persons and Minorities’.”

Demanp No, 127—CAPITAL OUTLAY

THE MINISTRY OF REMABILITATION

“Thay a sum not exceeding
Rs. 20,32,48,000 be granted to the
President to complete the sum
necessary Lo defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay of the
Ministry of Rehabilitation'”






